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{\f the disputeci border areas have again and 
apin recorded their wish in every subsequent 
election to merge in Maharashtra. 
Maharastra· Legislature aho passed 
resolutions several times. The Cbief 
Ministers of bo.h the States met on several. 
occasions but could not agree to a solution. 
The feelings of the Marathi speaking 
people in the border area are runnin, high 
and a sense of frustration has crept in. I, 
therefore, urge the Union Governmer t to 
initiate steps to settle the matter within a 
specified time on the basis of just and 
rational principles. 

14.16 brs. 

APPRENTICES (AMENDMENT) 
BILL-CONTD. 

[Englbh] 

MR. DEPUTY·SPEAKER : Now we 
win take up the' further consideration of 
tbe motion moved by Shri P A. Sangma on 
the 30th July 1986. 

Shri Narayan Chaubey. 

PROF. 
(RBjapur) 
notice? 

MADHU DANDAVATE 
Are you admitting the privilege 

MR. DEPUTY.SPEAKER : No, Sir .. 

DINESH GOSWAMI SHRl 
(Guwahati) 
on tbat. 

Th~re seems to be a ceasefire 

SHRI BALKAVI BAIRAGI 
(Mandsaur) It seems to be the result of 
the lunch recess. 

SHRI NARAYAN CHAUBEY 
(Midnapore): The statement of objects 
supplied to us by the Minister expresses 
certain laudable desires. The desires are 
laudable. The Government claims that 
they are introducing vocational training in 
Higb'!r Secondary courses Hence it is 
needed that more of such students who 
pass these vocational courses in Higher 
SecondarY shou ld be a bsorbed as 
apprentices and the nomenclature will be 

changed. That is the only great 'revolution 
that is cOqling. They will be called 
Technical (Vocational) Appcenlices. 

1 have nothing to object to this Bill. 
I t is quite in ord~r. But if the only object is 
to bring some amendment to the Apprenuces 
Act and if you can them Technical 
(Vocational) Apprentices and make certain 
pr ovisions for the stndents wbo pass -the 
Higher Secondary through the vocational 
courses ard then if you think everything 
ends, you are wrong. Actually what is 
the real problem? Tbe real problem is to 
get jobs. The real problem is to have job 
security and nothing is said afxlut that. Tbe 
Bill is not for that. There is notbing in the 
Bill that gives the labour job security or 
expands the scope for jobs Nothing of 
that is there in the Bill. Where is the 
emplC'yment in this land 1 Only th~ other 
day our hone State Minister for Finance has 
stated the n umber of factories closed in this 
country today stands at 100,400. Only 
100,400 and this is his statement We have 
bee3 hearing 80,000 factories. P.-eviously 
it was increasing in airthmetical propor
tion; now it is increasing in geometrical 
proportion. Then supposing every factory 
employs 100 workers, tben it comes to 
100,400,00 and the more you are nearing 
the 21 st century the more are. the factories 
tba t are getting closed an d there is no ray 
of hope that the cI.osed factories will ever 
re-open. 

This is Dot the only thing. The number 
of unempla,ed to-day in India is the largest 
in the world. As per the government figure 
it is 2.75 d·ores. 2.75 crore people are 
unemployed. It does not include those 
people who are working and are beinl 
rendered unemployed. Tbese factories are 
closed and the workers are rendered un
"employed. That is not inc;luded. 

The people who are working are 
rendered unemployed. As per government's 
figure, it is 1.40 crore. So, this is our 
conditions. I would like to enjoin upon 
tbe Minister to explain to us what is the 
guarantee of enlployment for these appren. 
tices? How will they be absorded as 
apprentices in various factories after 
cumpletion of tbe apprenticeship-one year, 
two years, tbree years? Have you any 
scheme to see iha t they let employment '1 
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Otberwise: what is the use of alvins them 
trainiDI'l There is no use of giviDS them 
traininl. What i41 the use of keeping a cow 

. tbat does not give milk and a calf? 

KilltavYtI Kriyete D/dnv •• 
YtI NasudtJ ". dugdlJG d tldha. 

Why do you keep a cow '1 You keen 
a cow so that she gives milk :and a calf. 
Why do you give this training? When the 
teained hands are unemployed; they do not 
ICt jobs? Is there any provision '1 At last 
insert a provision that an attempt w 11 be 
made to see that trained boys get jobs in 
various factories. 

SHal C. MADHAV REDOI (Adilabad): 
One word. 

MR.. DEPUTY-SPEAKER: No; no~ 
YJU cannot; tbat is not the way. 

(lnterrupt;onlJ) 

MR. DEPUTY·SPEAKER: Mr. 
Cbaubey, why are you sitting '1 Have you 
finisbed ) our speech ? 

SHRI NARA Y AN CHOUBE)': No. 

MR. DEPUTY.SPEAKER: Then you 
continue. 1 have DOl a)Jowed hhn. Mr. 
Ileddi, you caDnot do it. Nothing will go 
00 record. You continue your speech. 

(/"terruptions)·· 

SHRI NARAYAN CHAUBEY: lhe 
situation on the employment front is velY 
dark. Can some improvement be made or 
Dot? ILO bas stated that on an average, 
world average, in the we4ttern countries or 
any other countries, the overtime is 10 per 
CeDt. But bere in India now when many 
factories are workinl with .bort of hands, 
tbe overtime bill is somcthiDJ inke 1 S per 
CCDt, 20 per cent. (In'errllp'iDIIS) 

MR DEPUTY-SPEAKER: No, no, I 
have r.ot allowed anything. His submission 

-Not recorded. 

is going on. ~hri Narayan Cbaubey is 
submitting certain things. You listen to 
him. 

SHRI ANIL BASU (Arambagh) : He 
bad made some submission • 

MR. DEPUTY-SPEAKER: I do Dot 
know. Nothing. He has I"ot made any 
submission. 

SHRI NARAYAN CHAUBEY: He 
wanted to make some submission. 

MR. DEPUTY-SPEAKER: Mr. 
Chaubey. You speak. I have allowed you. 
If you have finished Your speech, then I 
will ask somebodY to start. 

SHRI NARAYAN CHOUBBY: Will 
you ask tbe government to say what bas 
happened to that '1 

MR. DEPUTY·SPEAKER: Without 
my permission how can they speak '1 

(lnterrupt;ons) 

MR. DEPUTY·SPEAKER: I did not 
allow anyone. 

SHRI ANIL BASU: Why did you 
object to it? 

MR. DEPUTY-SPEAKER: When he 
was speaking, bow can somebody interrupt 
him? 

SHi.I ANIL BASU: Because most of 
the members are Dot in tbe House.' What 
submissions can they make ? 

MR. DBPUl'Y-SPEAKER: Hove you 
finished your speech '1 He is makinl his 
speech. 

SHItI NARAYAN CHAUBBY: If the 
overtime bill can be brought down to the 
averale of 10 per cent ss is oblainins in 
other partl "f the world, then there i. ICOP~ 
for employment at least for lome of tbeae 
p-:ople whom you are 10iDI to live trainio .. 
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1 request yoU to think of it. I know the 
Labour Minister and tbe Labour Ministry 
sometime tried their best, but they fa iI~d to 
do anything good to us because tbey are 
.POwerless, they are teethless; some tilet has 
DO teeth; they have no strength; they do 
nothing. He knows for 13 months Bridge 
and Groof workers are sitting on dhama 
at the Boat Club; for 10 months other 
workers are sitting on dburna in front of 
the office of tbe Minister incharge of Urban 
Development. We are repeatedly told-all 
tbe Ministers includinl Labour Minister
tbat it is government of the people, by the 
people, for the people, for the workers. 
There is no time even to call a meeting. So 
with this power this great Bill is coming 
which I cannot object, because the desires~ 
as I have stated, are laudable. But what 
will happen after the boys ~et training? 
That question should be answered. I hope, 
You will find a way by whicb attempts will 
be made by tbe Ministry to see that these 
boys can get employment at some place. 
Othetwise~ wbat is tbe use of giving training 
to tbese boys ? 

With these words, I end my submission. 
I hope the Minister will give a reply as to 
what he is going to do with the apprentices 
after they get training. 

[ Translatloll] 

DR. G. S. llAJHANS (Jhanjbarpur): 
Mr. Deputy.Speaker. Sir, I would like to 
refer to a few points only. I do not intend 
to rep :at the points already discussed. In 
fact I }Vant to raise some practical issue. 

SHRI GIRDHARI LAL VY AS 
(Bbilwara): Did the rest of tbe colleagues 
raise impractical issues 'l 

SHRI NARA Y AN CHOUBEY: One 
should raise practical issues but should not 
misbehave. 

DR.. O. S. RAJHANS : I want to bring 
to ,our notice how apprentices are treated 
in the iDdusttiel. You must bave beard 
about bonded laboures. The condition of 
apprentices is worst than tbat of the bonded 
laboureR. Tbey have to worl for 14 to 

18 hours and that too without overtime 
payment and if they try to protest, they 
are told that tbey were apprentices, and 
could be thrown out of the job any time. 
I hav~ Seen in many industries and ex
perienced this aU. That is why 1 can tell 
all these things. Most of my colleapea 
might not be' knowinl it. When an 
apprentics goes to a factory to learn .bout 
the machines or highly technical work, he 
is pressurised to do work like brinlinl tea, 
carryiul chairs etc. for a period of one to 
two years and not given practical tralnml
He is a helpless person, not liked either bY 
the industrialist, manager, foreman or tbe 
people of the Government Training Centre. 
Whatever training he lets~ he lets it as a 
helpless person and it cannot be termed as 
a perfect training. He is burden for 
industrialists or manager and every now BOd 
then he has to hear taunts such as that he 
is only an apprentice. No way out is left 
for him. 

Apprentice Act is 25 years old. I 
would request the bon. Minister to conduct 
a studY as to how many apprentices bave 
been employed in factories during tbis 
period. EVerybody knows that on the one 
band there is a great paucity of technical 
personnel in the countrY, and on the other, 
tbe persons who get technical traininl in 
these factories are not extended any employ
ment. This is unfortunate. After getting 
the training of apprenticeship, they do not 
get my job. 

Mr. Deputy-Speaker, Sir, this Bill refen 
to the self-employment but this can be 
achieved only when one gets proper 
trainirg, But the apprentices do not ICt 
proper training. They go for leaminl bow 
to operate the turbine machines. lathies 
and other machines but instead they an 
pressurised to do the peon's wort. He it 
asked to fatch tea, cigarettes and to • 
other sunday work. This type of technica' 
training is given to them. Can they achi"", 
se If employment and get a job elsewben 
on getting such type of trainiDI ? 

My sugestion is that YOU may adopt • 
rigorous selection procedure but SO per 

cont of tho selocted apprcoticcs should be 
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liven a job.guarantee because outsiders are 
taken for tbe same job~. Why are tbe 
apprentices not taken for those jobs" Wbat 
is their fault? Just think, a person bas 
worked for 3 to 4 years and you are not 
ready to employ him and yO\\ employ some
body else from outside. Therefore, there 
should be a provision in the Act that one 
will have to employ SO per cent from the 
apprentices. In this situation, the ind~S
trialist of foreman would think of behavmg 
properly with the apprentices considering 
their future prospects. We should not ma~e 
apprentices helpless and let them be exploI
ted by the foremen and others Rather we 
should make use of their ability. If we 
rigbtlY impart training to the apprentices~ 
then small units can come up at several 
places as has happened in Korea and Japan 
and purposeful work can be done. Othe1'
wise after receiving training, they would 
become a burden to the society. I have 
come across such persons, who have gone 
to villages after receiving training in big 
factories. There they are bound to hear taunts 
that they might have done something wrong 
that is why they are thrown out from a 
factory lite Tata ·s. They can not make 
them understand that they have not done 
anything wrong. An apprentice is just like 
a bonded labourer. What can one do these 
daY5 with a meagre stipend of Rs. 400 
only. This amount should be raised to 
Ra. 700 or 800, so that good persons may 
come forward. 12~OOO apprentices win be 
accommodated in the whole Five Year Plan. 
The New Education Policy lays emphasis on 
vocational training. This was previously 
also being emphasised and at present also 
an emphasis is being laid on it. But the 
number of the persons who get vocational 
training would be so Jess that they would 
be of no use. You are going to invest on 
12,000 persons. I would like to know as 
to how much win it cost a nd whether 
adpreatices should also be given traIning in 
leneral trade. I knoH that at present also 
they get training in typinl and secretarial 
work. The apprent ices wbo get work in 
general trade, win have an easy access to 
service. outside the country and will easily 
do typing work. You enlale them in 
industria' units and service units also. If 
a .ood lawyer can have many typists, then 
wb ~anQot be employ 1 to 8 apprentices. 

This point should be considered. There are 
many service industries in metropolitan 
cities You sbould also employ apprentices 
in the general trad e of these service indus
tries. I want to say that whosoeveT gets 
apprentice train in. should prove useful for 
the society. The weapon of apprenticeship 
in your hand can prove a productive 
weapon for this society. The need is to 
give this Il good thouaht and make this 
weapon effective 

With these words, I conclude. 

[English] 

SHRI KADAMBUR JANARTHANAN 
(Tirunelveli) : I rise to support this Bin. It 
is a ray of hope for the youngsters of India, 
that the Government is having attention on 
the crores of unemployed youths in our 
Jndia. But tbe target number should not 
tarnish their hope. If tbe numbers are 
announced in some lakbs onlY, the ray of 
hoPe and confidence win prevail in the 
minds of youths This hope will deviate 
the minds of youths turniD. them into 
extermists owing to the frustration caused 
by the disappointment in their job appoint
ment in various industrial institutions. If 
this tarlet is fixed in some laths, it will 
definitely reduce the rush to the university 
education. At this juncture I )ike to submit 
a suggestion-the admissions to the appren .. 
ticeship ahould be to the weaker sections, 
both communally and economically find 
also tbose students who are unable to enter 
university education owing to their to 
deficiency in merit, they should be liven 
perferences. 

Those who have pas~d with diltinctions 
should not be encouraged to take this 
apprenticeship, a s they can be allotted for 
higher education. 

As some han Members havo said, I 
agree with them that job should be lUaran. 
ted in apprenticesbip. Unless and uDtii 
jobs are not luranteed after apprenticeship, 
there will be frustrajon. So, I request tbe 
Mini.ter that the new recruitment in the 
Public UndertakiDls aDd the private sector 
should be from amona the apprenticeship 
list. This apprenticllhip lilt should show 
priority to students who put rorth real 
iotorett in tbeir appreDti~eship. Practical 
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work by the trainees should be ascertained 
accurately and those witb real know-how 
interested tloainees should be given preference 
in their future appointment. 

Though the Act is late, let it not be late 
in increasing the number of target immedia
tely. 

This investment of the youths' future 
will be the real turn ing point in the history 
of free India to build a new India by 2000 
A.D 

I further request the Minister through 
YOU, the public undertakings run by the 
Government should giv~ priority to these 
apprenticeship trainees and I, on behalf of 
my party AIMDK support this Apprentices 
(Amendment) Bill. 

~TrQn$/QI;on] 

SHRI MOOL CHAND DAGA (PaIn: 
Mr. Deputy Speaker, Sir~ I am happy 
over the introduction of thi~ Bill I know 
the circumstanc~s in which Shri S3ngma 
has introduced it. You intend to remove 
the country's unemployment with Rs. 80 
crores and work with a view to solving 
unemployment problem But it is a 
matter of sorrow that on the one hand 
you want to enter the 21st century, want 
tu .Jse new sopbistica ted machines and 
tools and attain their know how but on 
t}1e ot her you are thinking to give an 
apprentice a stipend of R.s. 200 only. Sir, 
first thing is that at present if somebodY 
wants to live in a city, then he cannot get 
a house to live in on this paltry rent. 
Suppose, he gets a house on this rcnt, then 
how is he going to meet his other requir
ments. When you want to give him training, 
then at least he should be given that mu(;b 
amount with which he can meet his 
requirements. The total number of persons 
who are gOing for tr:lining; is 31,000. It 
means, upto 1 99~, you will impart training 
to ~ 1,000 persons. 

At present, crores of educated persons 
are unemployed in the countrY. Is it 
possible to absorb all of them '1 That is 
-why our Plaaoinl Minister h~s said : 

[EngliJh] 

"Presiding over the seminar the 
~i.nister of State for Plannin~, Mr. 
AJlt Kumar Pa nja , expressed dissatis
faction over the manner in ~hich the 
Apprenticeshjp Act was being imple
mented by certain industries, which 
resulted in frustration among those 
coming out of technical and vocational 
schools. 

"The Minister said that students, 
who undergo voca tional courses should 
derive job satisfaction and enjoy 
prestige in societyH. 

[Tronslation] 

He has said this. Not only he but the 
Members of the Planning Commission 
also s~id this. I would like to draw your 
at~entjon to what Shri P. L. Malhotra, 
DIrector of N. C. E. R.. T. has said: 

[English] 

'-Dr P. 1. Malhotra said that 
the attainment of targets in the vocatio
nal stream at the plus two stage was 
dismal HWe have only about 2.S 
per cent of the total student population 
at the higher secondary stage pursuinl 
vocational studies in 11 States and 
five Union Territories". 

Tbis is the state -2.S per cent of the 
total. 

[ Tra" ~ /tJtion] 

About fifty lakh students are there at 
present in the higher secondary SChOOlS. 
Their number may be more then that and 
only 2.S per cent of them are pursuinl 
vacationa \ studies. ~ow you tell us what 
type of vocational education you want to 
impart On the one hand you talk of 
delinking qualification with the job and on 
the other can you expect them to lead a 
life of self-r~spect by imparting technical 
knowledge through this system of educa
tion. Do you guarantee them jobs in the 
industries in which they aet uaiuinK ., 
At present I find that even the public 
undertakinp are not employinl them. 
Thousands of trained boys are uncmployo4 
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presently Even your public undertakings 
do not recruit them. The present situation 
is suc;b that in my view not only the 
diploma-bolders bat also tbe engineers and 
doctors at many places are unemployed. 
Who cares for the dipJoma-hoJdeTs ? Shri 
M. G. K. Menon, member of the Planning 
Commission bas said: 

[EIIgllsh] 

·'Dr. Menon regretted the lack 
of central allocation of funds for the 
vocationalisation of education at the 
plus to stage". 

Not only I myself or Dr. Rajhans but 
all relreted it. Shri Sangma, I would 
like to ask whether the member,s of the 
Planning Commission consider this amout 
of Rs. 400 adequate '1 Please consider for 
a while whether a person staying in a town, 
in an industrial area or a big city like 
Bombay, Calcutta and Kanpur can main
tain bimself witb these Rs. 400 while 
receving tbe training. This question is beror 
us and if we do not take it seriou:;)y, then 
what would be their condition '1 

[£II,li,lI] 

·'Dr. Menon regretled that the 
lack of Central allocation of funds 
for the vocationalisation of education 
al the plus two stage. He also regretted 
that those performing white collared 
jobs were respected in so~iety more 
tban those:who did menual work". 

He said, white-collared people are 
respected. He further said : 

"Statistics allo 5bow that only 
2.4 per cent of the nearly SO lakhs of 
students at the plus two stage are 
letting job-oriented education. 

[Tr/uJllatlo,,] 

1 am not able to make out the sense. 
OIl tbe band, the Bducation Minilter has 
arranlcd for traininl in the schools and 
on tbe otber, lhe Labour Minister IS also 
makin. arraDaementl for it.. How both of 
tbom would coordinate tbeir efforts. The 

children studying in schools are beinl 
imparted vocational training. In some 
States technical institutions have been set 
up on a different pattern. Punjab has itl 
technical institutions and 1 consider it a 
right approach. I t is better that technical 
institutions have been opened at some 
places and the boys are getting traininl 
there because this caD be a better was of 
educating them. But fOI your new scheme. 
you do not have the in {rastruct ure and 
resources. In my view, without reSources 
you will not succeed in it. But after 
making some amendments and ta kiDg more 
funds form the Government you can 
succeed. 

[English] 

SHRI SRIBALLAV PANIGRAHI 
(Oeogarh): Mr. Deputy-Speaker. Sir, I 
rise to support {his Apprentices (Amend
ment) Bill, 1986 wholeheartedlY· This is 
sucb a nice piece of legi .. lation that we 
are going to have tbat there is none to 
oppose this Bill. As you find, no bon. 
Member from the Opposition also has any 
word to speak against the Bill, which has 
got support from all sides of the House. 
Only some improvements have been sugges
ted by the hon. Membera from both tbe 
sides- Treasury and also the opposition 
Benches. In fact~ this ptovision or Jhis 
arrangement we should have made much 
earlier. Ale last in the 70s, when we 
were talking of vocationalisation in 
education and when we were talkinl of 
introducing 10+2 system, it would have 
been appropriate to go in {or this measur~ 
right then. Anyway, better late than 
never. 

As you know, in the field of education, 
we have made a lot of progress in phy&ical 
terms. But we sometimes have to ponder 
over this. What is that progress that we 
have made in real sense of the term '1 The 
quality of education at the higher level 
bas gone down; it has been very much 
diluted and the 'tudents cominl out of 
the alma mater t the universities, tbe 
collages, many of them, are only lookina 
forward to Government jobs. without 
Government jubs, they become frustrated 
and tbey become parasites Many become 
parasites on parents. They become liability 
on tbe society. This is the real situation 
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that we are having in the country and 
rilhtly that hal been realised by the present 
administration, by the present Government, 
particularly our Prime Minister and he has 
devoted his whole heartedl), to. bring 
drastic change in the field ('f education. 

In the Jast session, we h~ve made it 
cleared that the new education policy which 
bas a very significant reference to this 
vocationaJisation of education at the higber 
level and secondary level and to make 
educati ')n purposeful, and meaningful, It is 
tbis vocationalisation which has to be gone 
in for. For vocatiooalisatioD, tbe key 
word or the corner·stone is 'work 
experience·, that is, on tbe job training, 
and for that adequate facilities have to be 
provided. 

This Bill is a eight step in the right 
direction which has to be done It has 
very 1 imited scope tba t only 4,000 
beneficiaries will be there. 4,000 students 
or children after 10+ 2 stage will get 
benefit out of it in the first year and that 
will progressively go up and that will be 
12,000 at the end of this Seventh Five 
Year Plan. But is it enough? It is far 
from the requirement. The real requirement 
will be lakhs and lakhs and, as 
against that, we have a meagre 
prOVlSlon of 4,000 whicb win go 
up to 12,000, at the end of this Plan 
period. This is a very good beginning and 
I would request the hone Minister to take 
up this as a challenge tbat we have to take 
in the coming days and accordingly prepare 
the Plan so tbat this vocatiooalisatioD will 
be popular and all the child(en can get the 
benefit. 

India is a very populous country and 
We have a Jot of man·power. If this man
power is properly chaooelised, then you 
see tbe 21 st century into which we will be 
entering within 15 years, win really make 
history. But if proper planning is not there, 
if proper manpower planning is not there 
and, all our universities and colleges will 
come up in larger numb~rs, we will be 
simply sendinl our children to the 
univorsities and colleles and after coming 
out, they will be a liability to society. 
What will happen to this countrY? We 
have to realise. That is why, there has to 

be resttiction on h;gher education. How 
can we have it unless we go for s1!ch 
diversification at the secondary stale. In 
tbis connecti n, I can give an instance of 
Ja pan. In Japan, there is a lot of 
vocationalisation. Higher Education is 
really restricted for bright students. That 
is why we have to have a very practicaJ 
approach. We have to strengthen tbis. 
Schools and ITls have to be properly 
equipped. We will be disappointed to Jook 
at tbe state of affaiTS that is prevailing in 
many IT!s. They have to be properly 
equipped In the year 1963, this Act came 
With a beginning to train the trade 
apprentice and again in 1973 there was a 
modification to accommodate the graduate 
Engineers, Technicians and Diploma
holders to be given such apprenticeship 
training. Now, after the successful imple
mentation of tbe pilot scheme for two 
years, it has been wel~omed by different 
~tates and implementing agencies and also 
the apprentices themselves. We are now 
gcing in a Jarger scale we wish the Govern
ment all the best in their endeavour. At 
the same time what is required is that 
they have to be practical. They have to 
realise that only this number of 4000 and 
12000 will be no where near the require
ment looking at the real situation. We 
ha ve to change it very drastically. We 
have to change it at once. 

I would like to make t"o more points 
here. There is a feeling growing in the 
minds of the poor parents also the children 
of the poor parents that they are beina 
sent to the ITls eVen though tbey are 
very bright. But children of tbe educated 
and amuent famiHes are goinK to 
Enlineering Colleles and to the UnivCl'
sities. This feeling bas to be checked and 
that can be done. Further, many of the ITI 
boys are very VCIY bright. If an opportunity 
is given to them, they can do wonders and 
s~me of them have done wonders. But 
there is a limitation for that. There is DO 

further scope for goins for bigher education. 
There is no further scope for their 
promotion also. No ITI candidate is able 
to reach the hiahest step in tbe promotion 
ladder. They canno\ become Chief 
Engineers-even they CattJDot become 
Executive Engineers and what to talt of 
Chief Enlineers In the central places, 
industrial complexes, there cao be some 
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provision of niaht classes for higher courses 
for this type of technical the people so 
tbat it will be meaningful. That will give 
a new direction to our technical education. 
We can ask children of all classes-of 
aftluent families and nH tbe f:lmilies-to 
avail of this opportunities. Further, we 
have to go for restricted higher education. 
Otherwise, the standard is diluted. There is 
no end to this problem. Frustratio:· wiH 
be tbere. Unenlployment will be going up. 
India being a populace country, we ha w: to 
look at the fundamental problems. WhJ.t 
can we do '1 We have to inrus~ a sense of 
confidence amoung our young men. 
Everybody cannot look at the Govcrnnlent 
for giving them a job. No Goverament~ 

aU over this world, is capab!e enough to 
give job to all the stud~nts. But wti:lt can 
be done"1 Definitely a condition can be 
created, a climate can be buill up and a 
sense of confidence can be inclucated In 
mind of every child. They can stand on their 
own legs with the training given. 

Sir, under the 20-Point Programme, 
money is available through different Bc1nks 
by way of loan Often the beneficiaries 
do not know h@w to make use of it and 
they are misusing the loan. If they are 
given some sort of gu~dance, training, 
naturally I think that scheme will also be 
a success. We can put an end to the 
misuse of such funds. 

"brl. 

I would like to conclude by makmg 
one final sUlRe.tion. In this connection I 
would like to quote Japan. What are tbey 
doinl 1 They are prescnbmg maximum 
qU"llification while advert ising for jobs in 
Government offices. But wh.lt are we 
doinl ? We are advertising for jobs 
prescl'lbinl the minimum qualification for 
tbe post of clerks, for example. When the 
minimum qualification required is Matri
culation, Post-Graduates are also competing 
and in the process people with higher 
education get the job. In Japan, things are 
different. For higher Qualification and 
hiahcr pOJtl a1'e offered. For the post ~f 

stenographer only matriculation or inter
mediate is fixed. For those students who 
have higber qU:llifications, higher than tho 
fixed one, they are not able to apply; they 
are forbidden to apply. In that case what 
happens is tbat on the practical side there 
is no attraction for boys to go for hiaher 
education. They go in for technical 
education and tbey g.>. in for vocationalisa
tion. This can be examined bow for we 
can follow it. 

While welcoming tbe Bill and thanking 
the Go~ernment I would request tbem to 
reahse that this is quite inadequate. This 
has come up late. The stipend amount 
hb8 to be raised and the pO.islble 
exploitation of apprentices by the industrial 
employer be checked. These loopholes 
should be looked into and in course of time 
steps should be taken to cortect them, If 
I'ot now, after sometime the Government 
~hould come forward with a comprehensive 
Bill. 

[ Translation] 

*SHRI SATYAGOPAL MISRA 
( I amluk) : Me Deputy-Speaker, Sir. with 
a heavy he art I would like to say a few 
words about this Bill. I say so because 
my** friends tried to voice their feelings 
about the** but later ... 

r English] 

MR. DEPUTY-SPEAKER 
What is this '1 

No, no. 

SHRI PRIY A RANJAN DAS MUNSI 
(Hawrah) : Is it concerned wirh APprentice? 

MR.. DEPUTY.SPBAKER: How can 
you say anything about that? 

SHal SATYAGOPAL MISRA: What 
is the rule ? Let me tell in what circum
stances ... 

THE MINISTER OF STATES IN THB 
DEPARTMENT OF CIVIL AVIATION 
(SHR I JAGDISH TYTLER) : This i. a 
very important Bill. I think, we should be 
interested in tbe ~biJdren's education and 
all tbat. 

II-The speech was originally delivered in Benlali. 
**Espunaed as ordered by the Chair. 
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SHR( SATVAGOPAL MISRA Let 
me prepare the background. 

MR DEPUTY-SPEAKER: His refe
rence to it will not form part C'f the record. 

SHRI SATYAGOPAL MlSRA : For 
a lonl time they tried to lodge their protf'st 
in this House and later they withdrew 
themselves from this House. I hope, the 
whole matter will be resolved soon. 

[Translation] 

*Coming to the Bin I feel that it has 
been introduced in a very light hearted 
manner and therefore there is hardly much 
to be said either in favour or in opposition 
of tbe Bill. Genera))y speaking a f~w on 
words, here and there, have been sought to 
be added to this Bill and as a result of 
this DO biS ch1Dle will be introduced as a 
result of thi s effort. 

The Bi 11 was first introduced in 1961. 
It was amended in 1 973 and again today 
we are considering an amendment of the 
Bill. In other words after 2S years we are 
discussing about the Bill. I would like to 
draw the attention of the hone Ministc:r to 
Clause 3 (a) and (b) at page 2 of Bill. [ 
fail to understand whether it is a printing 
mistake or a mistake in drafting. You 
will find Sir in both these sections the same 
words are getting repeated. This shows 
how lightly the legislation has been 
introduced. No effort bas been made to 
correct it. In Chapter 11 of the principal 
Act. 

(a) after the words "technician 
apprentice", wherever, they occur, the 
words and brackets "technician (vocational) 
apprentice" shall be irserted. 

necessary that a deta i1 ed assessment should 
have been made to indicate as to the 
number of persons who lOt tbe trainiol 
durin. the last 25 years, the industries to 
which they were attached and bow many 
of them could let employment or make 
themselves sel f employed. But tbe 
Minister and his department does not 
appear to have had the opportunity, time 
or desire to undertake such an analysis. I 
would therefore urge upor the hOD. 

Minister to go into these detailes. Merely 
by intW'oducing an amendment hi, 
responsibilities do not end. Salch an 
assessment sbould have been made because 
the issue is related not only to tbe industry. 
but also to the question of employment or 
lakhs of young men of our country. I 
feel sory to say that this has not been done 
even after 25 Years of tbe introduction of 
the Bill. 

Some other connected issues emerge 
out of it. According to available statistics, 
the number of persoJ\s who could let the 
opportunity of getting educated in science 
and technology in our country is about 
24 lakhs. Out of this we are able to 
absorb only 25 % in our industry and the 
rest 74% renlain unemployed. Therefore, 
it is not sufficient that we try to live some 
training to Jur Young men a)ongwith this 
the question of providing them with 
employment has to be considered. Sir of 
the bright young boys who pass out of the 
IITs which are known as centres of 
execellence we are not able to live employ
ment to about 50% of them. They seck 
employmen t in foreign countries and thus 
tbe highest technicaIly quaJified youth of 
our country are getting migrated to other 
countries. Therefore the issue in aU its 
entirety needs to be analysed. Some 
speakers have already said that nearly ODe 

lath and four thousand industrial units are 
lYing closed in our coun try and this has 
rendered laths of employees jobless. This 

In (b) also the same words appear. I is in addition to crores of youna men who 
wouJd Uke to know why eveD after 2 S years are ~lready unemployed. Naturally under 
a total evaluation of the achievements of these circumstances aU the unemployed 
Bill was not done which would bave youth and their parents feel that throqh 
higbJilhted tbe success and failure of the these training courses, tbey may act an 
Bill In 1961 this BiU was introduced to opportunity to have a job. And wlwD, 
have some relulation over the fUDctioniol even after the trainiDI, tbey do not lOt a 
of tbe apprentices. It was therefore vet)' job they feel frustrated. Tbe frustration 

·Tbe speedl was originally delivered in Bcolali. 
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amoDlour youth on this count is on the 
increase because e'len their education in 
science and technology is not able to help 
them to get a job. Tbe ever 1I'0wini 
fruatration amongst the youth naturally 
finds ventilation in many ways in our 
society. I however do not want to &0 into 
their details now. Sir, the Government 1S 
layinl a beavY stress on "VocationalisatioD 
of education" in our new education policy. 
Now, what does it means '1 Does it confine 
and end in living some vocational training 
only to our youth '1 Is it not related to the 
question of employment '1 If you do n(Jt 
bave jobs to offer after the training is over 
then where will the vocationalisation of 
education will take us to? There is no 
doubt a need for setting up thousands of 
training lnstitutlons in our country but all 
over efforts will be completely frustrated 
if the training programme is Dot linked to 
employment. Surely the hone Minister 
will examine this problem very minutely 
and try to find a solution thereto. There 
are many trainin~ institutions in our 
country. Some are owned by the Govt. 
while otbers are in the private sectorl. 
The youth of our country go to these 
institutions for training. I would like to 
draw tbe attention of the hone Minister to 
tbe feet tbat in our couotry there are many 
fate organisations who throug advertise
ment allure or misleed the unemploYed 
youth and taking advantage of their being 
unemployed extract lots of money fro'll 
them. Tbey do not give any training 
nor any job. It is verY necessary therefore 
that the Government should trY to find out 
such organisations and S8 ve the youtb 
from being exploited by taking suitable 
action apinst them. S;r, unless we are 
able to take a total view of aU these aspects 
of the problem and a comprehensi ve bill is 
introcJucec1, we would not be able to 
achieve tbe l)UrJ)OSe and objective of the 
Bill and aloDI with this the Government', 
stress on vocalisation of education in our 
Dew education policy can never be a 
succaa unless we are able to link tile 
Pl'OIl"&mme for trainin, to employment. 
If we feel content by aJlowina tbe 
apprensticeshi'P tr"1inina to remain coDfined 
aa a component of maDalClDeDt oely 
wilbout aoy relation to 'Vocation, we will 
be committin. a bi. miltea and iDvitc to 

<Amdt.) Bin 

oune)ves many Problems. Small amend
ments, as in the present Bin will Dot help 
us. Therefore, Sir, while extendinl a 
leneral support to the bill I would finally 
urle upon tbe hone Minister that he should 
have detailed analysis made as to bow 
many persons were given training and how 
many out of tbem could let jobs durinl 
the last 2' years and in future how tbose 
who will be getting tbe traininl will be 
assured of jobs he Andon the basis of tbis 
analysis he should introduce a comprehen
sive bill in this House. I hope bon. 
Minister will arcept my suggestion. 

[E"gllsh] 

SHRI SOMNATH RATH (Aska) : Mr. 
Deputy-Speaker, Sir, I rise to support tbe 
Apprentices (Amendmenlt) Bill, 1986. At 
the outset, I would congratulate the Labour 
Minister for having brought this Bill, thoup 
he has been in charge of this portfolio only 
a few months alo. This Bill is not 
superfluous, but it is of a practical nature. 
Certainly I would not be one with tbem 
who find evil in everything. I do not want 
to be pessimist; I want to be an optimist. 
A new thrust has been given to the 
education policy of this country under 
the leadership of our Prime Minister and 
that is YocationaJizatiOD of higher education 
with a view to give them job-oriented and 
meaDinarul education at aU levels. After 
passing secondary education, tbis 
apprenticeship traininl will be very useful 
and will be of practical use and they will 
be greatly profited by it. 

It was said that this Bill has been 
brought in haste and it has Dot been duly 
considered. But if the boo. Members 
will read the aims aDd objects and tbe 
financial imp!ications, certainly tb:y will 
come to the conclusion that due 
consideration bas been given while bringing 
forward tbis Bi)). 

AI hal been mentioned in the Bill, tbe 
aim of this Bill is to create a separate 
catClot')' of apprentice. called tb., 
'technician (vocational) apprentices'. It bas 
been said tbat there is DO provision for 
livinS employment to tbose people who 
undergo tbis apprenticeship. and it is asked 
a. to wbat would happeD wbco tbef como 
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out of the institutions. For that, it has 
been specifical1y mentioned in the Bill 
itself: 

"In order to implement the scheme 
effectively throughout the countrY, the 
Regional Boards of Apprenticeship 
Training as al~o the Technical Education 
Bureau of the Ministry of Human 
Resource Development (Department of 
Education) will have to be sufficiently 
strengthened for creating additional 
posts to properly look after this 
additional responsibility." 

So, due consideration has been given 
by the Govtrnment as to how best they 
can impleaDent the scheme after the period 
of two years. And not only that. The main 
aim is to provide seIr-employment 
opportunities in organised industries, 
agriculture and <'ther service sectors of 
economic activity including agro and rural 
based industries. Government are also 
giving loans beginning from Rs. 6000 to 
Rs. 20,000 with subsidy to matriculates 
and graduates f0f self-employment. So, 
those candidates who win come out after 
this apprenticeship will cert'linly be 
tempted to work in the villages, in fural 
industries e\'en to provide better ploughs 
to the agriculturists. So, the importance 
of self-employment is specifically mentioned 
in the Bill itself. It is not at all vague or 
light-hearted. It is specificaHy mentioned 
in the Bill : 

"Under the present Special Vocational 
Educational Training Scheme, about 
25 subject fields have been identified 
and 3000 stipendiaries per annum are 
being offered training facilities." 

About 4000 trainees win be benefited 
by the scheme in the first year and the 
number of beneficiaries will go to 12,000 
by the end of the Seventh Five Year Plan. 
And it may so happen that the Government 
may increase the number after due 
consideration. Stipend at the rate of 
R.s. 4001· is to be paid to the trainees, 
out of which SO per cent wiJl be reimbursed 
by the Government of India, i. e. the 
Central Government. I feel that it "ould 
be better if it can be enhanced to lis 600/. 
I request the Government to kindly c;ooaider 

(AmIIl.) Bill 

this suggestion. As far as the Bill is 
concerned .. let us not oppose the Bill just 
for the sake of opposition. I r~quest my 
friends not to see evil in everj tbing. 
Suggestions are certainly necessary and 
more and opportunities should be given to 
a greater number of people. The scheme 
now involves only an additional expenditure 
of Rs. 10 lakhs per annum which is not a 
huge amount. And it will go upto Rs. 15 
lakhs per annum by the end of the Seventh 
Five Year Plan. 

So, this is a very laudable idea and this 
BiU is only an indication of our Govern
ment's determination. What this Government 
says, it means When the New Educational 
PolicY was announced, it is stated that steps 
would be taken see that self-emplOYment 
opportunities are given to those people who 
may have completed their plus two 
secondary education. This is a step in that 
direction to give employment to tbose 
people not only in Government sector and 
other sectors, but also to provide self
employment opportunities in rural indus .. 
tries. Therefore, I congratulate the 
Minister once again and I support this Bin. 

DR. A. KALANIDHI (Madras Centra)): 
Mr. Deputy-Spea~er, Sir~ at the outset I 
express my thanks to you for having permit
ted me to bpeak on behalf of my party
DMK. 1 welconle this Apprenticeship 
(Amendment) Bill, 1986. My previous 
speaker from the AIDMK has said that he 
is welcoming the Bill with a ray of hope. I 
too welcome this Bill in the same sence. 
But I have my own doubts becacse there are 
a Ie t of questions unanswered. A lot of 
lacunae are existing in this Bill. 

Slf, out 0 f our Gross National Product, 
only about 3 per cent is allocated for 
Education. 

The countries which are far behind 
which are under developed, are able to alJ~t 
6 per cent of national product where we are 
able to allot ouly 3 per cent of tbe FOSS 

national ptoduct for education purpose, and 
particularly when we are bringing special 
courses for education trainina. You are 
(Inly allotting Rs. 3 crores. I feel it is a 
very very meagre amount; and this Rs 3 
crores is not for one State; it is for the 
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entire nation. 1 persona))y feel that Rs. 3 
crores way not be sufficient at a 11; I can say 
it is very meagre amount. The Government 
of India should re-coDsider it. 

Then you are loing to take only 12.000 
students for the wbole period; the total 
period is about five years. They are loing 
to take ooly t 2,000 students not from a 
particular State, but for the entire nation. 
How many students are you Saini to tak e 
from each Stat~ 'l What priority are you 
loing to give '1 Is there any criterion in 
which l'OU are going to select candidates, 
because after completion of the plus one 
and plus two, tbat is students who get very 
leIS marks, say, 40 to 45 per cent are o1"ly 
selected for a group-which is called 
vocational course. So, after tbe completion 
of plus one and plus two, you are going to 
give training. What are the norms you 
have fixed up for selecting candidates? Are 
you going to select all the boys who have 
tompleted vocational training courses or 
IOU are going to con sider them only on 
merit ,'r you are going to have a reservation 
policy? You ba ve oat spel t out anything 
in that. as far as the criterion of selection 
of candidates is concerned. 

How many centres are you loing to upen 
for each State '1 You have Dot spelt out 
that. Who are the teachers '1 Are 
they really well trained? Wbat are 
their qualifications 'l Who is loing to 
impart training to these students who are 
loing to go for a job '1 It there any trained 
staff or any training to train these .boys '1 If 
the staff is trained, then they can train very 
well these students; if the staff is not well 
trained, I don't think there is goinl to be 
any meaning in impartin.g such knowledge 
to the boys. They have only under value in 
hand. After this vocational training, what 
are you loing to do '1 Have you lOt enouah 
job opportunities? Are you going to give 
job Illaranttee? One of the members -said 
that government cannot give jobs. 1 do 
aaree. If there are 12,000 students, boys, 
then government can live a velY meaarc 
amount. But if you are going to admit 12 
la1th people, 1 can understand tbat you 
cannot provide jobs to them, But, at least, 
12,000 poople IOvemOlcnt can casU,. absorb 

in the private sector. in the public sector 
or any government enterprises or quasi 
government undertaking. So, wbat is 
government going to give '1 Are they loin. 
to absorb all the 12,000 c1lndidates who 
have passed out or who are loinl to pass 
out or who are going to let certificates for 
the purpose '1 

Where are you lOinl to start these 
centres '1 Are you goin, to start theea 
centres in urban areas or rural areas? In 
rural areas. boys may not be able to afford 
to come for higher trainiDg. In U.K tbere 
is a grade A. and grade O. Boys who let 
grade A are aHowed to go for graduation; 
tbe boys who get zero Il'ade are sent for 
the industrial training. That is what exists 
in U. K. In the same way. I think You are 
going to adopt it. If that is so, I want to 
know whether the Minister has got any 
idea of starting these contres in tbe rural 
areas? If such cources are started in the 
rural areas, You are going to prevent mil
rational students from the rural areas to the 
urban areas. So, the problem of urban 
cong~tion is going to be solved to a certain 
extent. So, I request the bon. Minister to 
start them; when he is loing to start these 
courses, it is worthwhile to start these 
courses in the rural areas also. 

As far as industries are concerned. when 
you send these boys for training, most of 
the industries explain man power; they try 
to use them as boys and live them traininl 
for 6-1 months without payinl any stipdent 
or any emoluments. These boYs without 
any stipend work in industries or UDder em
ployers who want to explained the man 
power. So, you know what is happening to 
people who are working as apprentices in 
Chartered Accountant Companies? They 
try to exploit workers and they make use 
of them for tralnin. and they let work 
without paying any thin a to them. So, you 
should be very careful to lee tbat they are 
not exploited. 

You have mentioned about 25 subjects 
that you have added. What are tbose 25 
subjects? You have not mentioned any. 
tbinl about them. Are they really lOin. to 
be useful or not' What ia uleful is only 
to be acJcc;ted, because our Prime MiDister 
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very often sa,s that we are going to take 
the country to 21st century. You should 
know what is the field that is going to help 
these boys. If You give traininl in an 
ordinary course, I do not think that is going 
to help the boys. You should select a 
course which can really be of some benefh 
to these boys who can let a better know
ledge to cope up with the increasing demand 
and advancement of the latest technology. 
I only say that in spite of tbe lacunae, 
shortcomings and lot of things that are un
answered still, I welcome the DiU with the 
hope that our boys, who are in rural areas, 
can get an opportunity to 1rain themselves 
under the present Special Vocational Edu
cation Training Scheme so that they can get 
a better job. 

I request the han. Minister that after 
the completion of work, wben they want to 
have self-employment or when they start an 
industry or small concern of their own, the 
financial institutions attached to the Govern
ment should come fOf\\ard to help these 
boys. And also tbe employment exchanges 
existing if} various States should come for
ward to give top priority to the boys wbo 
ha~e undergone training under the Special 
Vocal-ional Education Training Scheme, for 
selection of jobs in Government, public 
sector enterprises and private sector cnter
prises. Even if they are not able to 
get a job either with tbe GO"lernment or 
public enterprises or private enterprises, and 
they start a job of their own or a concern, 
they should get financial assistance, help and 
encouragement from the Government. 

With thege words I support the Bill 
and I request the bon. Minister to consider 
my suggestions. 

[Translation] 

SHRI YOGBSHWAR PRASAD 
YOOBSH (Chatra): Mr. Deputy Speaker, 
Sir, I welcome the Labour Minister'S efforts 
in respect of lakhs of unemployed youths 
and exp1Dsion of vocational training for 
apprentices. rbe aim of this ordinance is 
to mitilate tha danler of single-patterned 
CdUcatiOD. 

15.17 hrs. 

[SHRI SHARAD DIOHE ;. 'lte ellalr]. 

Mr. Chairman Sir, it is a good thing that 
our education is being made job.oriented 
and On-the-job-training proaramme is beiol 
given a practical form. I praise this 
Amending Bill. The Labour Minister bas, 
after tbe provision for the Scheduled Castes 
and the Scheduled Tribes, wanted to add as 
ao amendmpnt. 

[EII,lish] 

" where there is more tban one desig
nated trade in an establisbmttnt, such 
training places sha11 be reserved also on 
the basis of the total number of appren
tices in all the designated trades in such 
establishments" • 

[Translation] 

There is only one difficulty in this amend
ment that it will deepen the feelings of sepa
ratism and pare cb ialism. The Labour 
M.inister has widened the scope of reser
vation. Besides the Scheduled Castes and 
the Scheduled Tribes, minorities, handi· 
capped persons and women have also been 
included in it. I appreciate this step. I 
want tbat the Labour Minister should in
clude in it the people from backward classes 
also. The definition of minority has been 
changed in some States. It has been pre
sented in a new form and it should be 
clarified. I want to say also that the 
apprentices are not covered by the definition 
of workman. It will be injustice if they 
are covered by rules of discipline and con
duct as they are not considered as workmen. 
They should be brought into the category 
of workmen. Many of our friends have 
drawn the attention of the hon. Minister 
towards educated unemployed perSODS. I 
want to draw the attention of the Labour 
Minister in relation to uneducated un
employed persons. The biS educated and 
qualified people helP the educated unem
ployed. Lakhs of people can be trained in 
the artisan industry. The training would 
not take years but only a week can be 
sufficient. There are some trades which 
can take two to four months. So arraDIC

ments for traininl in the artisan indOSUy 
should be made. The eipty crore rupees 
plan is commendable. 1 want to draw the 
attention of the Labour Minister to the 
uneducated unemployed perSODl. 1bo 
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infrastructure as well as market is ready for 
them. Ther~ arc many type of mines such 
as coal, iron, copper, mica, graphite, bauxite 
lime .. stone etc. and they require cane-baskets 
wortb crores of rupees. Besides, tbey are 
used in large number in wagon loading. 
Bamboo malting costir.g crores of rupees is 
used in coal mines. Tool handles, shovels 
and spades ~osting crores of rupess are used 
in tbe Public Undertakings. If th~ arr~\ngo!
mcnts f6r tra ining in this trade are made" 
then in my view, thousands of U'1cducated 
unemployed youths can be provided jobs. 

Our Government is keen to provide em
ployment \0 educated unemoloyed youths 
but we keep ourselves confined to employing 
them under N REP. or some industry but 
not in other areas. I want to attract the 
attention of [he hon Minister rhrough you, 
Sir, to the practical aspect that we have not 
been able to make efficient our all 
conventional industnes. Lakhs of young men 
can be trained wit1-. the heJp of funds less 
than those provided for apprentices training. 
They .. hould be trained in big indus~rics so 
as to utilise their power. For examph', 
uniforms for army pt!fsonnel and for peOrlS 
in Government offices are !ltltchcd and 
carpets and mats are used in Government 
institutions and crores of rupees are spent 
on it. If the training in all these trades 
is started in th: public undertakbgs, then 
we Coln pro\ide employmen~ to lakhs of 
young persons and thus the problem of 
unemployment can be soh·ed. Some work
sbop~ may be started for this purpose in 
every Sta~e. Coir·based industries can be 
established in Kerala and the goods made 
of coir can be export ed in big quantity. 
Mats are made of coirr. In the same way, 
we have potters, blacksmiths, bamboo
matting makers. carpenters and tailors, and 
for these tr~des, workshops can be estab
lished at different places so as to absorb 
1akhs of youths in these trades. Our Labour 
Minister has not thought over ,his till d~te. 
1 suggest that besides tra ining facilities for 
educated unempioyed you~hs, the training 
programme for uneducated unemployed 
youths should also be started so as to 
reduce their unemployment also. Here, 
I would like to make one more request to 
you 

In our country large-scale enterprises 
such as elL I BhUai, Rourkela, Bokaro 
}-[at ia and all iron ore mines have welfare 
schemes. Funds are available for tbe 
development and welfare of the nighbourinB 
areas. Through these schemes, they can 
invest large amoun \s of money to establish 
workshops and later their products can 
also be bought by these industries. I W'lnt 
that the Government ~hould seriously 
consider all these arrangements. Some of 
our honourable members have raised the 
issue of prob1ems of the youths getting 
training Besides, there are some places 
where the young trained persons have 
succeeded ir. reachina higher posts. Some 
of them are managers and general managers 
in the coal mines and they have tOiled hard 
to achieve this position. 1, therefore, 
req uest the hone Minister to consider all 
these points and work in the direction of 
providing employment to the uneducated 
unenlployed persons. The programme in 
this regard should be transLsted into reality. 

[Engli&hJ 

SHRI N. TOMB! SINGH Uoner 
Manipur}: Mr. Chairman, SIr, I rise to 
support this welcome pieCe! of legislation. 
I was only puzzled why the Government 
has "aited till the silver jubiJee year of 
this Act to bring this kind of a welcome 
amendment. I join the stream of all han. 
Members who said that this is a welcome 
(Tleasure. But it is too small a nleasure 
considering the vastness of the country and 
its vast problems While going into certain 
details of the provisions of the BIll I , 
would like to say. 

"The vocationaHsation of higher 
secondary education has been attempted 
in this country as part of efforts to 
provide m;:aningful education leading 
to suitable employment opportunities 
at the appropriate levels." 

The question is whether our education 
as a whole has failed so far to provide 
nleaningful education 1 1 represent a region 
where there i~ no atmosphere for 
industry, no ra ilways. So, the Government 
Departments are th~ only employing 
agency. It is a co-incidence, the hon. 
Ministrer himself who has broupt tbis 
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Apprenticeship (Amendment) B 11 to this 
House belongs to this region. 'Naturally, 
that region which has been politically and 
otherwise so sensitive and has been so 
much in the news .. insurgency, angry educa
ted people, all these things are there. This 
area has not been able to get any benefit 
of the national upsurge for industriali-
sation. 

When we lhink of job oriented educa
tion, vocationalisation of education, to 
give meaningful education to the people, 
this are~, inspite of these measures, has 
been left out, is being Jeft out and will be 
left out for a few more decades. unless we 
go deeper into this problem and bring up 
sufficient remedial measures. 

The anlendment to Section 3 (a) 
provides protection the reservation 
for lhe Scheduled Castes and Scheduled 
Tnbes. This is very good. When we come 
to the vast region comprising of the s aall 
States or the so-called seven sisters, we 
feel that special me.lsures have to be 
taken for this region. We do not know 
how far this measure will benefit that are~. 
My humble sugscslion In this conneCtlCln 
IS that th~ Government while making 
general prvvision for all th ... se backward 
classes should glv~ special attention to 
these areas where we hJve so far produced 
only educ l ted angIY people who cannot 
be provided with employment In the 
development of a number of colleges, 
number of univ;!rsities, that region is not 
hgging behind This r~gion compnsing 
Meghalaya, Manipur, Mizoram, and Tripura 
they have not been left behind in producing 
a number of umve-4\ities, number of 
colleges, number of ~chools and for that 
matter incr~asing the perccntag~ of 
literacy year by ye~lr, d:cade by decade. 
Now what is the ultimate resuh? The 
ultim:t te result is that we have produted 
only educated people who cannot be 
enployed and who c.lnnot provided the 
benefit of eduation. The general nation 
is, I have to educate my sons. EVen those 
who ale not for higher education, they 
have also to send their children for higher 
educa t ion. What else can parents do 'l 
The result is th.lt they come up as 
gl:!dua\es. They come up as M. As & M. 
Sc They b:come angry men indulging in 

insurgency indulging in extremism. I do not 
mean however that it is only such people 
who are indulging in extremism and iDsur 
gency. But thJS is one of the b.lsic reasons, 
one of the basic causes of restlessness, 
insurgency, particularlY in my region. 

In punjdb the terrorism, extremism 
is for a different cause. They bave indus
tries I t is a leading State in many respects. 
A,; fur as I know in my region the basic 
reason is this - our fJilure to provide 
empJoyment to the educated people When 
we sec the New Education Policy, we 
find that a promise has been made that 
Education will be made job-oriented, 
this stream of vocationalisation in Educa
tion will be given a big thrust. This pro
mise is welcome. But as we see the 
Financial Memorandum attached to this 
BI!!, we find thal It provides too meagre 
an amount to cover th.! sper.ding for 5 
Years. Members on this ~ide and the other 
side have emphasised this point. The 
benefits of this Bill will go onl) to 12,000 
people at the end of S Years. We ha"e 
crores of unemployed educated youth and 
physically fit young men and women. S 
years may be con~idered a short period in 
the life of a nat i lD, but it is a very long 
period in the life of a person or a genera
tion. It means that a partIcular generation 
will not be benefiting by this legislation. 
It will be a long wait for them. 

It this context, Sir, while welcoming 
this Bill, I suggest that there should be 
more substantial allocation of funds. The 
New Education Policy should get speedy 
implenlentation. I think that they &beuld 
come forward with a more comprehensive 
amendment of this Bill or a comprehensive 
fresh Bill so that the pr .:ssure on higber 
education may be removed and more 
employment facilities created in respect of 
the backward and handicapped regions. As 
I said earlier, you have provided amend
ment to Clause 3-A of the original Act 
to give benefits to the Scheduled castes 
and the Scheduled tribes. Some other bon 
Members have also suggested the inclusion 
of backward classes in this amendment. 
1 would like to state that areas like the 
North East should be included There are 
States like Tripura where Railways have 
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DOt come. There are States like Mizoram, 
MaDipur. Naaaland, Megba laya and 
Arunachal Pradesh. 

SHRI HARISH RAWAT (Almora) : 
And UP. bill areas. 

SHRI N. TOMBI SINGfl: 1 agree 
with Mr. R.awat. All thebe areas will have 
to be give a special status. If this plrticular 
BiU cannot help them, my suggestion is 
that a comprehensive Bill may be brought 
forward so that these bac\( ward areas m.lY 
be developed. Sir, I do not want to use 
the word 'classes' in tb~ context of the 
North Bast, but I say, these backward and 
handicapped areas form a very peculiar 
area and these areas should be protected. 
In this unique region Education should be, 
as far as possible, job oriented and 
vocatioDalised. There IS the North Eastern 
University in Shillong. There is the Mani
pur University in Imphal. There is the 
Gauhati University in Assam. All these 
universities mgy be given special assistance 
from the UGC and other agencies so that 
they could emphasise on vocational 
education, job-oriented education, etc. 
to meet the requirements of the area. 
1 think the entire natio, will agree to this 
proposal. 

With these words, I welcome tbe Bill. 
I hope that whatever observations I have 
made about the development of the 
backword regions, particularly in respect 
of job-oriented education and vocationali
sation of education wilJ be given due 
weilbt by tbe Government. With these 
world I conclude. 

DR.. DATtA SAMANT (Bombay South 
Centra)): Sir, every year more than 25 
lakh boys are passing tbe Higher Secondary 
Examination, and more than one lakh 
.tucent. are paSling the final Er.lineering 
degrecfOiploma Examinations. Tbe 
present oflicial figure of unemployed 
re&istered in the Employment Exchanges 
is 2.63 crore •. But as far as our toowledae 
coca, Iv" crore people are unemployed. 
Witb the process of modernisation and 
computcrisatioo, tbe figure will 10 OD 

increasing by one crore every Year apart 
from the fact that one lakoh industries are 
closed and one crore workers are tbrown 
out of employment. Considering all these 
menacing problems, all the ind ustriaJ 
workers. students and unemployed, our 
Minister is proposing to give training to 
4000 people in the first year, 6000 people 
in the second year and like that the total 
comes to 30~OOO workers in five years. 
I do not know what to call it and how to 
describe it. I remenlber a story that once 
thousands of people were dying because 
of drought, and the kind sanctioned S kg 
of grains to all tbese people and then 
asked his subordinates whether they would 
support it or oppose it Like that, )'OU 

say, 'Pass it or reject it, YOU have to say 
Cye~' or 'on'. And that is tbe only rep1y I 
have to giVe. I cannot reject it, at tbe 
same time, I Clnnot say~ 'yes'. If that is 
the only thing by discussin for so much 
of time in this House, we are not doing 
any justice considering the manitude of 
the problem, we are forgetting that it is 
inadequate. It is totally neglected and it is 
not going to anything 

While saying all these things, I 
remember the hone Minister said on two 
or three occasions in this House and 
outside that all the lahour laws should be 
changed. In this connection I would like 
to mention that this Apprentices Act was 
passed in 1961. Now it is 1986. Let us 
have the Silver Jubilee of this Act. Within 
these 25 years the requirments of tbe 
working class have gone up more than 
10 times. The tln1e has now come for 
celebrating the Silver Jubilee. 

There is no provision to make the wor
ker permanent under the Contract Labour 
Act. If the workers are removed, there is 
no provision to make them reinstated and 
make them permanent. So, let us have 
the Silver jubliee of that Act allO where 
SO pet cent of the workers of tbis country 
are either trainees or casual and are exploited 
by the emplOYers, and I am sony to say 
in tbis august House that we are really 
not doioa justice. It looks as thou&h we 
have nothiol to do with the basic problem 
of lakhs of workers. 

The Industrial Disputes Act was passed 
in 1947 and nearly 40 'ears have passed. 
Let us have the Golden Jubilee of that 
Act also. Since 1947. what are tbe 
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amendment we made 'I We mad, very few 
amendments, they are not adequato. In the 
National Herald omce workers are sittina. 
Every day we are hearing in the House 
about textile workers. What is tbe 
Government doing and what is happenin&, 
only God along knows. 

In the Industrial Disputes Act there is 
no provision as to what is tbe sbare of 
the workmen. All such things need a 
basic change. Only the Minister is giving 
the assurance in this House that all these 
laws 'would be changed. When 'I Meenwhile 
all the 50 per cent workers die'? 1 do 
not know, but if this is tbe attitude of the 
Government, are you going to solve the 
proble ms of the workers ? 

Coming to some of the provisions of 
this Act, I am putting a categorical 
question to the Government: Are your 
Apprentices Advisers having any control 
in Maharashtra or Bombay, which is the 
oldest city 'I There is no control as to how 
many apprentices should be appointed in 
industry. They Rlay not appoint anybody 
or they may appoint more than what is 
specified. I tell you, SO per cent of the 
employers are not employing any apprenti. 
ces. If they want any people, tbey take 
as much number as they want. 4s far as 
this Apprentices A ct is concerned, this i~ 

a contract. It depends on the sweet will 
of the employers. Then, are you leaving 
it to the sweet will of the employers 'I 
As to bow many years a person should be 
trai ned, it is left to the sweet will of the 
employer. What is the minimum salary 
you are prescribing 'I You were paying 
a minimum of Rs. 200 in 1971, now you 
are making it Rs. 400. On how many hours 
they have to work there is no provision 
in the Act. You say that the Industrial 
Disputes Act or any other Act is not 
applicable to these apprentices. So. You 
leave all these people to the God's will 
and tbe employers to exploit them. There 
is such type of provision in thi$ Act and 
the Government is totally sleeping. Nobody 
is bothered regarding that. I am DOW 

categorically telling that I have got all the 
names of big factories who are doing this. 
If you want, I can say, Crompton, Premier, 
and also Mazagon Dock, a Government 
undertakinl. Rel'\Idinl the control of 

apprcnt icesbip number, tbe Government 
has nothing to do. They can take as maoy 
numbers as they like. As many hours al 
the employers like, they have to work and 
the employers take work from them. Salary is 
not given. They are not Ketting oraanised 
because all these people are liveD the 
temptation, as they are unemployed, that 
they are likel y to be employed. Tbey will 
never from union or orpnisation and they 
are young people. Prom the first day, they 
are used for production purposes. Why 
are you giving them only Rs. 400 when 
they are doing more work tban an average 
worker is going. They are not trained. 

In this Act, there is a provision tbat 
a factory which is having more then 500 
workers should provide such faci1ities for 
the apprentices. I am makina a statement 
in this Houoe that not a single industry 
has made any prOVIsion for their training 
or provided small machines to give train;ng 
to the trainees. They are used as sweepers 
and they are used fer serving tea to the 
Directors and training as such is not there. 
And tbe young mass, educated mass who 
are having engineering aptitude and to 
learn something are so much exploited. 
There are lakhs and crores of apprentices 
in this country and tbe Apprentice Act is 
totally silent in this respect and all these 
mass of people are being exploited. In 
this Act, there is no guarantee for them. 
I have seen some of the employers I do 
not like to take the names of the emplo
yers taking even 25 % workers as appren
tices and they exploit tbese workcrs for 
three years and tbey are tben tbrown out. 
Again after three years, again they tate 
the people and after some years, they are 
again tbrown out. Industry can run witb
out any of the permanent work en. A 
similtr provision is there 1n the Contract 
Labour Act. The industry can run with 
such things because there are 5 crores 
unemployed every wbere in thc country 
and in the law, there is no provision to 
prevent such things. In the law. there i. no 
such provision. An employer can take any 
more number. If be dees not lite, he 
can tate any less Dumber. All these Act, 
the Industrial Dispute Act, the: Workmen·, 
Compensation Act·-are not protectina 
them. According to clause 18, every 
apprentice undcraoiDI appreoticcshlp 
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training in the designated trade in the 
establishment shall be 't "trainee" and not 
a ~'worker9' The provisions of any law 
witb respect to labour matters shall not 
apply in relation to such appren
tices. What i~ this and where are we? 

When there is such enormous unemp
loyment and people are exploited, we arc 
still continuing with such type of Acts. I 
am another categorical question to the 
bon. Minister. You tel) me a single 
example in the country, w}"lere a single 
industrial unit is find for not implement
ing these provisions of this Act. Tllere is 
apsolute provision of imposing fine, if 
they do not obey the provisions. But you 
cannot tell us a single case in the last 2S 
years where an employer has been fined 
etr ovided with punishment Thelfore, it is 
high-time, when all young persons are 
unemployed. you should make it more 
effective. You should not leave it to the 
mercy of the employers. Just, take 
Bombay. I have seen q big automobile 
company You forget about the Act which 
we are discussing now. They have formed 
new contract engineers and rrainee gradua
tes. They are mor.! than your apprentices 
and the people who pass B. E. or Qualified 
diplomas are taken in some good firms. 
I would like to say about the Premier 
Automobile where I have gOt my engineers. 
They are about 500. They are paid Rs. 
700 in the first year, R4l 800 in the second 
year and after three years, they are 
removed. They are about 500 And then , 
these people come to me and said:" A 
peDn who is standing at the gate who is in 
your union is getting Rs. 2,000. But I 
am a first class B. E. engineer and I am 
cetting Rs. 700 only." That type of 
exploitation is going on in the country 
and it is even worse. I appeal to all 
membets of the House that it is high-time 
that we should do something because we 
are totally neglecting everYthing for the 
workers and such type or things 
are happening. There are about SO % 
workers in tbls country who are being 
exploited either as contract labour, or as 
Badli or as trainees Of as apprentices. 
Such crores of people are expJo ited in this 
way and the la W8 are total~y aUent. Y 0\1 

tell me a single example where the worker 
got the justice after Apprenticeship traininl 
or contract labur and where the workers 
~re .made lega lIy permanent and they got 
JustIce. I think· the Manister will not be 
able to tell us. 

SHRI BAlASAHEB VIKHE PATIL 
(Kaperga on): There is no obligation on 
the part of the employer to give him 
employment. 

DR. DA TTA SAMANT : Yes, that is 
the problem. Such things are going on in 
!he country. I appeal to the House to look 
Into these things. What for? Now we are 
developing the industries all over the 
country. How many loans are granted '1 
All the industrialists are giving the loans 
Wi~b 9~ % money of the Government: 
?atlonahsed banks or lOBI, the industry 
IS started. Is there any provision as to 
how many wotkers will be given the 
benefit? Is the Minimum Wages Act 
applied to them? There is no provision 
even to give minimum W.lge to the trainee. 
The minimum wag~ of the sweeper in 
Mah.lrashtr.l is Rs 2S/- per day. Even 
there is no compulsion. They do not 
fall under the mlOimum Wages Act. Such 
type of things are going on. The empL)yers 
are exploiting the labour class. In Bombey, 
forget the mills, all thl.! M3h~rashtra-b3sed 
industries are being closed down by the 
employers and the wlJrkers are coming out. 
Let the hone Minister come to my State 
and see how 3n employer can call it his 
industry when he is closing down bis 
industry. The hone Minister said hWe 
will give the ]:1bour all the facilities. You 
will get Rs. 10/- .'" I told the Minister If 
you go to Meghalaya and UP, you will 
get the labour at Rs. 2/-." And that is the 
bargain. If crores are suffering, where IS 

development '1 We always talk in this 
Hi use The industrY developed 3 % or 
4 %, we say. Have YOll even talked in 
this ~~use, what is the employment 
potenual and what is the wage earned 
by these masses '1 We never discuss. in 
this House. We are far from tbat and 
never bother about tbat. 

SHRI PRIYA RANJAN DAS MUNS! : 
When Bengal industrialists go to Maba
rasbtra. )'0\1 allow them. 
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DR. DATTA SAMANT: All the 
provisions made in this Bill are not compul. 
sory. They are obligatory. There is no 
provision how to implement any of the 
provisions of this Act. This is left to the 
sweet will of the industrialists, h()w to 
exploit the masses. 

Docs any graduate or any first-
class man start the industry '1 In 
tbis country, industries will be started only 
by big capitalists who are controlling more 
money then the Government. The educated 
people will never be given any advantage 
and, therefore, aU the discussions and 
provisions on training made are totall, 
obsolete. 

I Make an appeal to the Government. 
As your previous Minister Sri Anjaiab 
said, '·It should come from the top. 
Otherwise, you do ahything. You may 
only blame me." The time has come that 
all industrial laws need change. There 
should be come respect for the workers. 
In Delhi, I am seeing hundreds of people 
are coming every day and they say "I am 
removed. You do this thing. You do that 
thing." I say "This is not our job." Tbis 
is left to the Government. How are you 
loing to deal with sucb people '? 

My support will be limited. This is not 
going to help and, therefore, I oppose the 
Bill. 

[Translation] 

SHRI OIR-DHARl LAL VYAS 
(BbiJwara) : Mr. Chairman, Sir, I rise to 
support the Apprentices (Amendment) Bill, 
1986. This apprenticeship scheme has 
been introduce~ by the Government in 
consonance with their policy and their 
announcement with regard to employment 
under the 23-Point Programme. Earlier in 
1983-84, this scheme was started for 
graduates only, but now it takes effect after 
10 plus 2 as vocational education. This, 
no doubt, is a Nelcome step, but the step 
in itself is not enough; you have to widen 
its scope. As pointed out by all the hone 
Members, tbe number of apprentices 
proposed to be imparted traioinl under 
the Act i. every year is very small, Their 
Dumber runs into crorcs whereas the 

number that the Government is expected to 
cover by the end of the Seventh Plan il 
only 12,000. This number cannot be 
regarded as sufficient by any standards. The 
money allocated for employment under the 
20-Point Programme will have to be 
diverted to this scheme. What I want to 
say is tbat this matter should be taken op 
with the Planning Commission for more 
alJocat ion and this Apprenticeship Scheme 
should be introduced throughout the 
country and the youth given employment 
under this scheme. After the apprenticeship 
is completed, they should be provided jobs. 
so that they could earn a livelihood. This 
problem needs to be solved. 

The second point that I want to raise 
is that in the prevailing circumstances" al 
stated by the hone Members, the Govern
ment does not have means for the 
implementation of this scheme. Our 
Labour Department is like an orphan. It 
has no master. lhis Department is not 
headed by a Cabinet Minister; a Minister 
of State is made incbarge of it and, aa 
such, this Department too is not a full
fledged department. Nobody bothers about 
it. The officers of tbis department care 
Jess for the workers and are more concerned 
about the employers. This system needs 
to be reversed. This Department should 
have more concern for the employees tban 
for the employers. 

16.00 brs. 

1 would like to give an example. Wo 
ba ve a textile mi 11 in Bhdwara which has a 
number of apprentices. They are paid 
Rs. 5 or 7 and are made to work for two 
to three years. I want to know whether 
there is any provision under which the 
apprentices working for such a 1001 period 
should be paid at 'Per with other resular 
employees, and those violatioll such a 
provision would be given stringent punish
ment '1 As long a& there is no such provision 
in your law the apprentices cannot benefit 
from this scheme and the employers will 
continue to exploit the apprentices for two 
to thre: years and thereafter shunt them 
out. Bbilwara Spinning Mill is. tbus, 
keepinl hundreds of people and lotting its 
entire work done throuah them. The, 
are liven their full workload but DO pa1-



~ 71 Apprentices 
(Amdt.) Bill 

JULY 31, 1986 A,p,entlces 
(Amelt.) Bin 

372 

[Shti Oirdhati La1 Vyas] 

ments are made in lieu thereof. You 
should ensure that those who make the 
apprentices work like this, pay fuU 
remuneration for the work done. 

Similarly, there is an industry named 
Modern Thread on Rayala Road in my 
constituency. They also indulge in this 
kind of thing. They employ apprentices for 
thtee to four years but do not pay them 
for their output. If there is any strike in 
the factory, these apprentices are not 
allowed to go out \)f the factory. They 
are forced to work as bonded labourers. 
You have a provision for disciplinary action 
against those apprentices who do not work 
and, therefore, these apprentices are alw'lYs 
afraid of that provision. 1 want that no 
disciplinary action should be taken against 
the apprentices. It is very much necessary 
to make a provision in this regard. 

As is well known, the capitalists take 
SOper cent of the investment from the 
people and inv~st only 10 per cent from 
their own pocket. The bliniya is a very 
clever person. He invests minimum capital 
from his own pocket and becomes 
millionaire by using others' money. He runs 
his industry with your money and then 
exploits the workers and indulges in all 
kinds of corruption You should not have 
such a provision. He does not deposit 
provident fund money of tbe workers; he 
does not deposit B.S.I. contribution and 
does not pay them bonus. Government 
does not take any action agalDst the 
persons who indulge in all these things. I 
all'ee that the Labour Department of the 
Central Government is not much to blame 
for this, tbe main fault lies with Labour 
Departments of the States. But Labour 
Department of the Union Government can 
at least do the monitoring. It is absolutelY 
necessary to oversee the working of these 
Labour Departments of the S ta tes. They 
are totally inactive and are working for 
the capitalists. Therefore, you must pay 
specific attentIon to it. 

I would also like to draw your attention 
to the fact that under the Compensation 
Act, tbe apprentice is not be treated as 
workman. Should be meet any accident 

while working, he will be left out of the 
amlist of the Compensation Acts being an 
apprentice. He will neither get any 
compensation nor any aid for medical 
assIstance. How can then it be treated 
as fair? All the benefits available under 
the Industrial Disputes Act, Compensation 
Act, B.S.I. Act which are available to 
others should be made available to them 
also. If this is done, this system can 
work smoothly. It is utmost necessary to 
evolve a ,ystem under which they can 
earn their livelihood after getting training. 

My third point is that there is a 
provision to pay them Rs. 400 of which 
SO per cent is paid by you and SO per 
cent is to be paid by the industrialist. But 
some of the industrialists pay only Rs. 150 
@ Rs S/- per day and thus save money 
even out of this; no industrialist pays more 
than this. Thus the funds which you give 
for the apprentices do not reach them 
fully. There is no provision in this Bill 
for taking action against the employers 
wbo do not pay their share of 50 p.:r cent 
and as a result of that the capitahsts can 
exploit them. Therefore, there is Scope 
for improvement in it and attention must 
be paid to it. 

In the en d, I would like to read out 
the definition which you have given for a 
technician after be gets training in tbe 
I.T.I.-

[English] 

~'(pp) 'technician (vocational) 
apprentice' means an apprentice who 
holds or is undergoing training in order 
that he may hold a certificate in 
vocational course involving two years 
of study after the completion of the 
secondary stage of school education 
recognised by tbe All-India CouDcil and 
undergoes apprenticeship training in 
any such subject in any vocational 
course as may be prescribed." 

[Tra"slations] 

You talk of imparting two years 
training after passing Higber Secondary 
and tbe people who pass I.T.I. will a180 
have to put in two years as apprentic.e 
altbouab tbey are a]r~ady 1 T .1. trained. 
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Therefore you must differentiate between the 
two. I would like to know what provision 
you have kept in the Bill in this regard '1 
I would like to say that attention should 
be paid to it. Besides, I am of the view 
that the training institutes and Boards 
Which are functioning at present should be 
set up State-wise. I would specificallY say 
about Rajashthao that in a big State like 
ours, more and more vocational training 
and technical training should be given, so 
that the people could find more and more 
avenues of employment. The Government 
should make efforts to make such an 
arrangemen t. With these words; I support 
this BiJ1. 

SHRI SHANTI DHARIWAL (Kota) : 
Mr. Speaker, Sir, I rise to support the 
Apprentices (AmendmenU) Bill 1986 and 
welcome the splIit with which thiS Bill has 
been brought forward. 

Mr. Chairman, Sir, our main objective 
is to help the unemplo) ed to find employ
ment after giVing him training, but we 
sh:lll have to give guarantee for a job to 
the trained personnel and the Government 
will have to take steps in this direction. 
Unemployment has posed biggest problem 
before us today and we must find a 
definite solution to it. A special Vocational 
Education Training Schenle as a pilot 
scheme was started in 1983-84 to impart 
training to the apprentices while they work. 
Under this scheme, there was a provision 
to impart training especia11y to the people 
belonging to the weaker sections, Scheduled 
Castes and Scheduled Tribes, physically 
handicapped and women. Now with this 
amedment that lacuna is being removed 
and th:l t is way this amendment is more 
welcome. Based on many years experience, 
the provision for creating a separate 
category of vocational apprentices as per 
the provision of Apprentices Act, 1 ~61 and 
the provision for imparting training to the 
apprentices through the Boards is also a 
welcome step. My suggestion is that so 
far as technical education is covered, a 
part of it should be taken out of the charge 
of the Education Departrnent or the 
Ministry of Human Resource Development 
and put under the Ministry of Labour, as 
most of the work pertaining to this is done 
by the Labour MinistrY and all the Acts 

are enforced by this Ministry. Thus, 
sufficient capability and skill can be 
generated for making arrangement to 
provide training in different vocations 
sought to be achieved through this amending 
Bill. Through this amendment, the 
dIfficulty regarding training centres being 
faced by the people belonging to Scheduled 
Ca stes and Scheduled Tribes is also sought 
to be removed. A number of my colleagues 
have mentioned about the facilities being 
given to the apprentices in foreign countries. 
They have alse) Jeferred to the exploitation 
of the apprentices in this country by the 
industrial ists. Some of them are removed 
after a year and some after two years and 
if the industrialist retains the apprentice 
for three years. The industrialist has 
earned a lot by that time The Govern
ment should have so amended the Bin that 
somehow the trained personnel are brought 
under the definition of workmen. In that 
case, the facilities available to the workmen 
under the Indus rial Disputes Act could 
also be made available to the apprentices. 
Our Government is delaying it unnecessarily. 
Thousand of apprentices are roaming in 
the streats, and Government will bave to 
brin~ forward this amendment one day to 
protect their interests unless it is construed 
that this Act is for only 12,000 apprentices. 
An Act will have to be brought forward 
guaranteeing job after the training. Those 
who have received training should also be 
given loan of Rs. 25,000 through banks 
which is available to the educated 
unemployed under the Self Employment 
Scheme. You have brought forward this 
amendment in the interest of the apprentices 
but it is not going to be enough. Govern
ment will have to start various schemes for 
their benefit and will have to give them 
financial assistance as welJ. Their 
exploitation at the hands of the 
industriahsts will have to be made a 
cognizable offence As long as the 
Government does not come forward with 
such &D amendment, I think, it will Dot be 
able to fulfil its duty and obligation. I 
request that the Government, in near 
fu' ure. should come forward with an 
amendment which ~hould provide a job 
guarantee to the apprentices, ensure full 
payment for their work and framing of 
rules regarding their work. lust now, one 
of our colleagues bas said that they are 
also being asked to do their personal work 
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such as bringing cigarette and betel. 
Whatever we are doing will be incomplete 
as 10DI as the rules governing tbeir nature 
and hours of work al'd the type of training 
they should be given are not framed. 

[Elrglish] 

SHRI D. B. PATIL (Kolaba): Mr. 
Chairman, Sir, it is not always true that 
whatever is well said is well done. This 
applies to original Act passed in 1961. I 
am very much disappointed about the 
implement a tion of the original Act. I am 
saying this because a., the original Act is 
beiDg amended care has not been taken to 
amend it fully. Most of the Membesr have 
stated that the apprentices arc being treated 
like bonded labour and I am also of that 
opinion. This has happened only because 
the original Act of 1961 was framed in 
such a way that there was no other way 
for the apprentices except being bonded 
labour. Under this A~t, hls rights and 
biB interests were not prot ected properly. 
Even though he works for more than the 
prescribed hours, for eight, nine or ten 
hours, he is not entitled to any overtime. 
He is exploited by the employer and he 
does Dot mind this exploitation in the hope 
tbat after the apprenticeship period, he 
will be absorbed in that industry or 
orpnisation. But it has been our general 
experience that the apprentices who work 
very well and to the satisfaction of the 
employer are not being absuIbed in the 
industry in spite of the fact that they have 
lOme vacancies to be filled in. Govern
ment ougbt to have taken advantage of 
this amendios Bill and introdLced an 
obliaation on the part of the employer to 
employ apprentices if there are some 
vacancies to be fined in their industry or 
orsanisation .. but that is not being done. 
As I said. in the oIlJinal Act. there is a 
provision tbat tbe apprentices will Dot be 
entitled to any over time, but the Govern
ment should have tak.:n this opportunity to 
provide for overtime to tbem. 

The policy of tbe Government is tha t 
vocationalization should be encourged. I 
am in full aarecment with tbis policy, but 
what bas been done for the last so many 

years? If you examine this careful1y, you 
will start entertaining doubts about the 
intentien or the seriousness of the Govern
ment on this matter. Out of Dearly fifty 
lakh students at the 1 2 plus 2 stale, only 
2.4 per cent of them are enrolled for 
vocatiooal training. It is good to say that 
the students should be diverted to 
vocational training instead 0 f their goi08 
to colleges and getting degrees which do 
not belp them in their day-ta-day life. But 
thele is not sufficient provision for that. 
The provision made for vocational training 
is very meagre and very inadequate. Proper 
attention is also not being given to the 
trade education in the ITIs. 

I am very sorry to state that in spite 
of my attempts to get information about 
the implementation of this Apprentice Act, 
I could not get that information. I would 
urge upon the Goveroment to take follow 
up action about the implementation of 
this Act. They should see whether it has 
helped the persons who are given this 
training and concessions, and whether tbey 
get employment after this apprenticeship 
training. I ( they are not employed there
after, what is the use of giving 'hem 
training in the IITs and other places. Even 
If they are not employed thereafter, You 
can imagine the frustration In their mind. 
This position needs to be 3scertained 
throughout the country. Government 
must look to this aspect also. 

The Statement of Objects and Reasons 
states : 

"The scheme also provides for traininl 
of weaker sections, specialiY the 
scheduled castes and the scheduled 
tribes, minorities, physicaUy handi .. 
capped and women:' 

It also says : 

4' A pilot scheme called Special 
Vocational Education Training Scheme 
to provide 'on the job training' to the 
product of the vocational stream wal 
launched in 1983-84 ... " 

What has been the experience of it? 
The Government always claims that they 
have tried to help the uoderprivileaec\, 
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the scheduled castes, scheduled tribes, 
minorities and the women. There is also 
certain reservations for these categories in 
the Constitution. In spite of that 
reservation, the training which has been 
provided to the scheduled castes and 
tcheduled tribes is very much inadequate. 
What was the position on 31st October .. 
1984 so far as the special v~cational 
training was concerned '? Nearly 12699 
persons were given training Out of those 
trainees, only 400 belonged to the 
scheduled castes, which is hardly three per 
cent, where as they were entitled to 14 per 
cent. Why "l Should not the Government 
have taken care to see that this training 
was given to the boys and girls belonging 
to the scheduled caste~ '? They were very 
much entitled to it under the provisions 
made for them The position in respect 
of scheduled tribes is very much dis:lppoint
ing. Oaly 65 persons belonging to the 
scheduled tribes were given this training. 
It comes to only half per cent. Only 6S of 
them got training in the total number of 
nearly thirteen thousand trainees. This 
only shows tbat tbe Government is not 
serious. 

The Bi 11 also says : 

"fhe opportunity is also being avai!ed 
of to amend Section 3A of the Act so 
as to remove difficulties ill the working 
of the scheme of reservations of 
training places for the Scheduled 
Castes and Scheduled Tribes." 

This was sufficient to take adequate 
care of certain provision~. If the provisions 
are not being implemented, then what is 
tbe use of having those provisions? So. it 
is very clear from this fact that the thing 
which ousht to have been done is not 
beinl done and tbe prOVISions are Dot 
being implemented proper1y. 

Sir, I would like to bring one more 
aspect to the attention of the Government. 
Now many new industries are coming up 
in our country for which new type of 
skills and workmanship is required. Now
here in the public institutions like ITI, 
bave I seen training being imported in these 
new trades or skills. Training to acquire 
these new skills is not introduced in any 

of the Government-run training centres and 
enlployment opportunity which can be 
created in these new industries is not 
being made available to the students who 
are studying in the lfIs or in other 
technical institutions run by the Govern
ment because these courses are not there. 
So, I would urge upon the Government to 
introduce all these new courses in the 
Government-cun institutions so that 
sufficient employment potential can be 
created in these new fields of industry and 
trade. 

It is s:.lid in tbe Financi3.1 Memorandum 
that training facilities will be provided to 
4000 trainees in 1986-87 and Rs. 96 lakhs 
will be reimbursed by the Centra) Govern
ment. 1 would like to know from 
the hone Minister whether this training will 
be imparted this year, i.e. in the calendar 
year 1986-87 and whether 4,000 students 
will be given training and Rs. 96 lakhs will 
be reimbursed. 

1 have to say a lot but due to lack of 
time, I am unable to do so. So far as the 
apprentices are concerned, I would urge 
upon the Government that proper protection 
should be extended to them. They are 
being exploited as bonded labour. They 
cannot fight for their rights in the hope that 
after the apprenticeship period is over, they 
may be absorbed in the industry. But they 
are not absorbed and I urge upon the 
Government to take care of this aspect and 
see that their interests are protected. 

[Trans Itllion] 

SHRI MURLIDHAR MANE (Nssik): 
Mr. Chairman. Sir, I rise to support the 
Apprentices (Amendment) Bill brouaht for .. 
ward in this Hause. I would like to 
congratulate the hOD. Minister for it. As 
the bon. Members have told, this ameodina 
Bill has been brought forward after 2 S years. 
For this 31so it is a welcome step. 

As all know, unemployment is increasins 
in the country on a very large scale. In 
comparison to the largo number of un
employed person in the country, we will be 
able to absorb only very few persons under 
Apprentices Act. All the hone Memben 
of this House have submitted the fact that 
the educated youth of the country have Dot 
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been able to get employment even after 
undergoing full training. Besides this, the 
treatment meted out to the educated youth 
during training is VCIY unseemly. The 
factory owners forget the fact that 'he 
pel sons, who come to the factory for work 
and for undergoing training are also good 
citizens of the country. But such type of 
work is taken from those workers wb:ch 
should not have been taken from them. 
They are not given proper trlining. The 
hone ~{ini5ter should look in10 it. I would 
also like to give suggestion that trainees 
should be attached with the trained workers. 
In this way they will be able to get good 
training and they will also take interest in 
the work. 

We have come across a number of ins
tance where in case of strike, controversy 
etc. in some factory, the apprentices have 
been forced to work there durmg the 
strike. Besides undergoing training they 
are also asked to step up production. They 
have no union. Therefore, they are forced 
to do all type of work themselves. 

In Maharash1ra, Employment Promotion 
Programme has been in force. The ~tate 
Government sponsors persons to the faclo. y 
for training under this programme with a 
view to removing unemployment. Under 
this programme, the Government gives 
stipend of Rs. 200 to the trainee and the 
factory-owner has also to give stipend of 
as. 200 to them. But there bas been a 
Dumber of cases where only the Govern
ment save stipend to the trainees. The 
factor}'-ownertl did not give anything to 
them. There are not only one but a num
ber of such factories which did not make 
any contribution towards thi.;. Under such 
circumstances when the trainee wants to 
leave the work, he is asked to stay further 
on the plea that the factory owner had not 
received tbe cheque of Rs. 200 from tbe 
Government and that payment would be 
made to him after the cheque bas been 
received. In this way he is made to pro
loog his stay and made to work more. 

I sban urge the hone Minister that a 
Dumber of persons work under Apprentices 

Act but is there any machinery to check 
whether the apprentices are employed there 
after the completion of three months' 
training or they are simply asked to go. 
There should be sonle machinery to check 
it. We come across a number of where in 
many factories apprentices are taken for 
three years' training and after three years 
they are not absorbed there. UltimatelY 
they have to go eJsc\\'bere. The industrialists 
are in league with one another to see that 
the scheme of the Government does not 
succeed. Here we talk of pro' iding train
ieg and emp1:)pm~nt to educ:1ted youths 
but the capitalists take money from us and 
do not allow the scheme to succeed. There
fore, the Government should evolve some 
machinery to check these industrialists. 
With these words, I conclude. 

~HHI DHARAM PAL SINGH MALIK 
(Sooepat): Mr. ChaIrman, Sir, I rise to 
support the Apprentices (Amendment) Bill. 
I would iike to say a few things in this 
connection. Many hone Members have 
expressed their views on It in their own 
style. But nobody dwelt on the meaning 
of the Act and other important questions 
lik e why was fhe Apprentices Act enacted 
in 1961 and whether any amendments can 
be brought to this Act. MaflY hone Members 
spoke about things which were not related 
to th is Act. Many of them Si')d that this 
amendment has been brought after a long 
time, I.e., aftcl 25 y~ars. I ",ould lik.e to 
point out bere, that amerdments are Dot 
brought keeping in View the number of years 
or that J'Qore amendments should be made 
in the Act if it is being done afteI many 
Years. The Deed of the hour is that this 
amendment should be made in this Act and 
that is wby it is being done. The Govern
ment bas brought this amendment to remove 
certain technical djfficultic.~ in the Act and 
to provide benefit of vocational training to 
weaker sections of society. I thank the 
Government for making provision to giVe 
spe:ial assi!.tance to the weaker sections. 

The House may be aware that the 
present education system was introduced in 
1881 by Lord Macauley and the sole purpose 
was to produc~ clerks as they were required 
in lMrge number at that time. Englishmen 
used to be englrlcers, doctor and bureau
crats. But today as we went OD makinl 
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progress, we felt the need to do away with 
this education system. The Hoo. Prime 
Minister gave a new direction to the country 
by introducing the new education policy. 
This new policy provides more opportunities 
of employment. I dare say that it is Dot 
possible to ensure employment to all 
through this Act which is the aim of the 
Government. Probably, there is not even 
a single hon. Member of this august House 
who might have been an apprentice himself, 
but I have been 2n apprentice in 1965 .. 66. 
The Advocates Act of t 965 envisaged that 
the L L. B. Course-which is a training for the 
lawyers-would be of two years9 duration 
while the student will have to become an 
apprentice of a senior lawyer in the third 
year. I was an apprentice of a senior 
lawyer in 1966. I want to submit here 
that this was carried on an experimental 
basis for two years. Later, when it was 
found that the output of the apprentice 
was nil, this provision in the Advocates' 
Act 1961 .. was deleted. We did not learn 
anything there. We had to merely carry 
his bag and do other small errands for him. 
This was done during apprenticeship and it 
is a good thing that it has been checked. 

Sir, I believe that there is not even a 
single Act in this country which intenes to 
harm the people or is not in public interest 
and this Bill is one of that kind. The flaw 
creeps in when it comes to implementation. 
The financial memorandum attached to this 
Bill reveals that Rs. 28 lakhs will 
be spent on this during the year 
and after this amendment it will increase 
by another Rs. J 0 to 1 5 lakhs. Besides 
ensuring whether we are getting the desired 
output by spending so much, we have to 
see whether it is of any usc. We &hould 
not merely pass this Bill and appoint some 
people as apprentices in the factories. It has 
been often observed that those who are 
appointed as apprentices merely mark their 
attendance at the factories and the Govern .. 
ment funds are thus wasted. Majority of 
bon. Members expressed the view that un
employment is a bane for this country. 1 
would like to submit that is the unemploy
ment problem which is behind the Assam, 
Punjab and Mizoram problems that the 
country is facing today. There is saying 
that an idle man 9S brain is the devil 9s work
shop. 1 am referring to it in the context of 
HarYana. If the people aet employment 

there I feel tha t nobody will go to attend 
meetings which are organised by Congress 
or any opposition party. The people attend 
these meetings because they are sitting idle. 
They are in search of jobs and whoever makes 
false promises to them, they go and Hsten 
to him. 1 mean to say that the country 
is today facing many problems which may 
apparently seem to be law and order 
prob1ems or of other nature but in fact 
there are economic reasons behind them. 
Therefore, I feel that unless the economic 
problems are resolved the Government will 
not be able to deal with other problems. 

It has been mentioned in the Statement 
of Objects and Reasons of the Bill tha t this 
provision will reduce pressure on higher 
education and it is true but the question 
remains how much? About 4,000 people 
will become apprentices during this year 
and in the next four years, their number 
will go upto 21 ,000. It has been stated in 
the Financial Memorandum that in the 
next four years 21,000 people wiIl get 
training under apprenticeship but that will 
not help resolve the unemployment problem. 
Therefore~ I thing that this has to be 
seriously considered. loday we empha~ize 
again and again that everybody should be 
given basic education and the higher educa
tion should be limited to a few. Others 
should be provided job-oriented education. 
There is provision for those who have been 
provided job oriented education or technical 
educatiun to work as apprent ices for two 
or three years. If there is a provision to 
provide Rs. 400 to an apprentice, I would 
suggest that the Centre and State should 
equally pay Rs. 200 each to him whereas 
the industrialist, where the apprentice is 
working~ should pay him R.i. 400. Thus he 
should get R§. 800. When the industrialist 
will h~ve to Ilay from his own funds, then 
he wiIJ check it and will also see his work, 
but as has been said by tho hone Members 
who spoke prior to me, the money given 
by tbe Government is paid to them and 
industrialist does not pay anything from his 
own resources. 1his thing can be checked 
if the payment is made through a cheque 
so that industrialist might not get his 
signatures on a blank register. When the 
payment will be made through cheque, 
there will be a proof in support of the 
payment having been received by him. 
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At the same time, some hone Members 
have also spoken about minimum wages. I 
for one cOhsider the Employment Exchange 
Act more important than the Minimum 
Wages Act because it has a provision that 
the industry emp] oying 20 or more persons 
will have to make recruitment through the 
Employment Exchange. I ca~ say before 
this House that 90 per cent of industrialists 
do Dot make recruitment through the 
Employment Exchange; instend they make 
recruitment according to their own sweet 
will. This leads to exploitation of the 
workers and consequent dampening of their 
morale and they do not let jobs in the real 
sense of the term. In this contetx, I would 
like to suggest that if you want to solve 
the problem of unemploYment. stringent 
punishment should be awarded to the one 
who makes recruitment without utilising the 
services of the Employment Exchange. 
Although the Employment Exchange Act 
provides for punishment, yet there is hardly 
any person in the country who has been 
csnvicted or find for violation of any clause 
of this Act, and we daily see that they 
make appointments on higher posts on 
daily wages basis at their own sweet will 
and regularise them later on. This thing 
should be checked. 

While thanking you for giving me an 
opportunity to speak, I support thts amend
ina Bill. 

SHRI C. JANGA REDDY (Hanam
konda) : Mr. Chairman. Sir, I support tbis 
Bill and welcome the setting up of Centres 
for imparting training to the apprentices. I 
congratulate the hone Minister for Regional 
Training Centres that are beIng set up f~r 
giving training in Agriculture. He also 
deserves congratulations for making a 
provision for imparting training to the 
p:rsonnel in the agro-based industries. 
Training should also be imparted to the 
carpenters, wea.ers, blacksmiths and the 
like in the rural areas. 

At the same time. I would like to draw 
your attention to the Wheel and Axle Plant 
of the R.ailways at Bangalore. I.T.I. trained 
9ersonnel have been recruited there. They 
arc alked to do the work of a Kbalaai, of a 
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sweeper and of a labourer. My submission 
is that they are recruited for the training of 
a moudler and a fitter and as such the, 
should be given the work of these trades. 
If they refuse to work as KhaJasis. they 8re 
marked absent and are shunted out. Wben 
they represent, they are told that since they 
are under training, they will have to do 
whatever work is assigned to them. Now. 
with whom should they register their grie
vances? They cannot represent against 
the injustice done to them. Therefore, I 
would like to submit that whether it is a 
private firm or a Government Undertakinl. 
it should be made compulsory that the 
apprentice is given the training in the 
particular trade for which he bas been 
recruited and no other work is assigned to 
bim. 

All your Public Undertakings and 
private industries give them employment in 
their own concerns afler giving them 
training. As a result of it, apprentices 
trained in Government Centres do not get 
any job. Therefore, I want that Government 
should ensure that I.T.l trained Personnel 
or other l.ertificate-holders get admission 
as apprentices in the industries. The 
Public Undertakings and private industries 
should rec:uit apprentices through Employ
ment Exchanges. For this purpose, the 
names of the apprentices should be regis
tered with your training bureaus. 

The apprentice should be assianed the 
work in the particular trade for which he 
has been selected. He should do the work 
that bas been prescribed for him at tbe time 
of admission. He should not be removed 
from training if he refuses to do the work 
other than assigned to him. 

What is happening in the factories? If 
three workers are required to be put 00 a 
machine, one worker is engaged and two 
apprentices are put on that machine. Thul, 
the people run their factories by over
burdeniDJ the apprentices and eam profit. 
The hours of work for apprentices should 
be fixed. Since, they remain unemployed, 
they are prepared to work for B.s. 150 
instead of Rs. 300 or Rs. 200. Thus, the 
factory owners make much profit throup 
these apprentices. Therefore, provision 
should be made to ensure full payment for 
the work put in b)' them. 
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I would raquest that a provision should 
be incorporated under which it should be 
made compulsory tha t all apprentices should 
be recruited .throush the Employment Ex
chanles 10 tbat you may have a control 
over tbem. Secondly, they should be liven 
tli'e same work that has been assigned to 
tbem at the time of admission. They should 
nC't be turned out if they refuse to do other 
type of work. 

Just now, I lave you an example of a 
Public Undertakini. At the same time, I 
also want that training Centres should be set 
up where there are industries. '1hese 
Centres should also be opened in backward 
areas, otherwise what we see is that the 
people become restive. 1 would like to 
remind you that all our engineering students 
are becoming Naxalites. You might have 
heard and read in the newspapers that in 
the event of not getting any job, the 
students after passing Engineering from 
colleges b~come NaxaJites and are held by 
tho police. Whatever the State, whether it 
is Uttar Pradesh, or it is Bihar .• • (Inter
ruptions).... Where is the question of 
B. J. P. here ? The people become Naxalites 
in Warrangal in Andhra Pradesh which has 
been ruled by the Congress for 40 Years. 
Why do they become Naxalites? Because 
they do not get jobs e~en after passing 
Matriculation or Engineering examination. 
They have to pick up a gun, being un
employed. Therefore, I want that employ
ment to 90 per cent or I. T.I. trained 
people should be ens~ed. There is no 
unemployment problem in Punjab. Distur
bances in Punjab are not due to unemploy
ment. But in Warranga) in Andhra Pradesh, 
the doctor, engineers remain unemployed 
and form their own parties, 10 to jungles 
and wale a fight against tbe injustice being 
done to the people. Today, people roanl 
about the streets unemployed even aftel 
gettin, education and training. The Naxa
lites entfce them to join their ranks. 
Therefore, I request the hone Minister that 
more and more traininl centres should be 
set up as loon as possible and Govemment's 
proll'ammes IUeb as TRYSBM and Self 
Bmployment should be accelerated. U~der 
those programmes, training should be .,yen 
at district and tohait level. I would say 
tbat it ia necessary to live this trainina upto 
villap level. 

You have made provision for 12.000 
people in the Seventh Five Year Plan. There 
are J ° ,000 seats in Andhra Pradesh alone 
and in Kamalalta and Maharashtra, thete are 
colleges in every district. There are laths 
of seats there Rs. 10,000 to 50,000 are 
demanded as donation for adm_ion iD 
engineering. Therefore, I want that more 
and more of such training centres should be 
set up so that such unscrupulous people are 
not abJ e to harm the interests of the countey 
by instigating tbe people. 

SHRI HARISH RAWAT (Almora) : 
Mr. Chairman, Sir, my tum has come 
late and this Bill also has been broupt 
late, but it is better late tban never. I 
have deep regard for the hone Labour 
Minister and the Labour Ministry always 
brings forward good BiBs, but they do not 
become effective. In the prescnt BiD. 
it seems a very poor beginning has been 
made. In tbe beginning there is a provisiOD 
for the training of 4000 persons and the 
total target is of 12000 penons I 
request the hon. Minister to keep in mind 
while giving reply that this number should 
at least be equal to half the students pass
ing out of the I. T. Is and provision in 
the budlet should be made accordin81y. 
In the present state of our economy and 
with the advancement beinl made in the 
field of techno]ogy, we require peop Ie 
trained in vocational institutions rathe 
than white collar workers. The vocationa,

r 

education, tbe 10 plus 2 system, has bee. 
streBised keeping in view the above facD 

but I am sorry to say that eyery Statte 

Government has not laid stress 00 thiS 
system in a uniform way. I want to urso 
the hon. Labour Minister, and I am sony 
to disturb him while he is talking to tho 
hone Lady Minister, but he is the only 
person to whom I want to address point. 

r ElIglis1l] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHR.I P. A. 
SANGMA\: 1 am listeniol to you. 

[Trtlllsiatioll] 

SHill BA.IlISH RAWAT: I would 
like to know from the hone Minister as to 
how many States are speDdiol eYen 20 
per coot of Ulcir educational budaet 00 
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the vocational education? There would 
ba a few such States. In a State like 
Uttar Pradesh, only nominal commercial 
training is liven in typewriting. Tamilnadu 
has of course made a beginning, but this 
also is negligible keeping in view the 
_tire country whe! e SO lath youths are 
passin. out every year under this pro
lJ'amme of training. Only 2 to S per cent 
of the students have been able to receive 
this traini'1g. This, I think, is a matter of 
serious concern and the bon. Minister 
abould pay attention to it. 

Mr. Chairman, Sir, I welcome this 
Amendment Bill and pra'se the hon. 
Labour Minister for it, but, at the same 
time, I would like to S'!y th'lt in the 
main principal there are so many loopholes 
and defects, with tbe help of which the 
employers always exploit the apprentices. 
Many things have been said about it and 
I would like to repeat them I urge tbe 
hon. Labour Minister that unless the 
employers are forced by the Act itself to 
provide employment to the apprentices 
after training, this exploitation will 
continue. At present the situation is that 
youths are recruited in the name of 
apprentice training and tbey are made to 
do aU kinds of jobs. Even th" lot of the 
labourers is better then them because they 
are associated with one or the other trade 
union and so they canno~ be exploited. 
The apprentice is not allowed to participate 
io the trade union activities. He can not 
Participate in snch things because an 
uncertain future baunts him. They work 
more due to the fear of uncertain future 
and due a'so to the assurance given by 
the employer that they would be absorbed 
in service. This should be ensured that 
the employers do not exploit tbe apprenti. 
ces. Ther., should be some guarantee for 
his future that his work and training will 
be useful at one place or the 0 ther. There 
are SO per cent such trainees who do not 
let employment aft~rwards. Today. there 
are a number of youths who have received 
education under the 1 0 plus 2 pattern, 
but t);ley are jobless. Even tbe youths 
passin) 00' of l. T.ls are unemployed. 
We mould find lome solution to this 

problem. There should be some compulsion 
for the industries to recruit a certain 
number of trainc.es. There ia no lueb 
compulsion for them at present. The need
based vocational courses should be started 
in the whole country. Government should 
guarantee employment to the trained 
persons. In the present set up, maDY 
ministries are lootin. after this work. 
The Labour Ministry enacts laws. The 
States also are working in this field. But 
tbere is no apex body to coordinate the 
worle of all the aaencies. I say that there 
shouJd be some way to bring about 
coordination among the people workin. 
in different fields. There sbould be some 
monitoring authority. 

I would like to mention something about 
I. T. Is also. You can judge the quaJity of 
training provided there by having a look at 
the tools and appliances used in the I. T.Is. 
It can also me judged as to how muce 
qualified is the person who imparts 
training. You can see the best of the 
I. T. Is in Uttar Pradesh and you win 
find quite obsolete machines tbere. I would 
like to suggest that there should be a 
model I. T. I. in every district and it 
should be granted aid by the Centre. And 
all the other I. T. Is should function on 
tbat pattern. The Labour Ministry and tbe 
Ministry of Human Resource Development 
should formulate a scheme to bring about 
impro1tements in the I. T. Is. With these 
woulds, I conclude. 

SHRI BALASAHEB VIKHB PATIL 
(Kopargaon): Mr. Chairman, Sir, I 
thank you for giving me an opportunity 
to speak. I think I am the last Member 
to speak on this Bin. I we1come thi .. Bill. 
Previously the provision of vocationalisa_ 
tion was not there. It has been my experi. 
ence that in the rural colleges where 10 
plus 2 system has be!n adopted .. where 
there is vocationalisation, and the restru
cturing of courses, the employment trate 
is 100 per cent. Where there has been no 
vocationalisation, tbe coures should be 
regtructured because without it nobody 
ilgoiog to be benefited. While Supportinl 
tbis BiU, I want to live some au.cations. 
There is a provision for f on job-trainiD,' 
in this BiU with a view to cive practjcal 
trainiDI and to import more and more 
trainirS about the maebines. 
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{English] 

"To increase the productivity of 
man and machine in the quality and 
quantity. " 

[Tra"sl"tion] 

I agree with this, but you have 
further said: 

17 brs. 

[English] 

"The object, therefore, is to 
provide on-job-training to the 
products of the ,ocational stream 
so that adequate competence and 
skill I equired .... 

[Translation] 

All this is correct, but keeping in view 
the rural needs, these trades, whether of 
apprenticeship or of vacationalisation, 
should be restructured. You want that 
there should be 2S trades at the maximum, 
but if we want to enter into the 21st ceo
tury then we will have to recoilsider the 
number of trades and improve them. It 
is proper to incre~se tbe number of trades 
from many points of view. I think, we 
would not be able to achieve our targets 
unless we increase the number of ttades. 

So far as the provlsion of funds is 
concerned, 1 want to give some suggestions. 
The reason is 1 hac a number of hon. mem
bers have mentioned about TRYSEM pro
gramme: 

[EnglishJ 

"Rural Youth training sch:me a big 
flop. " 

[Tranllation} 

We have noticed in regard to the new 
item for 1985"86 that even 10 per cent of 
the target has no t been achieved ic the 
matter of imparting training OnlY a few 
bave lot self-employment afler the tra'nina 
You take the exampl.: of Bihar where 
25800 persons were estimated to be trained 
but only 4800 were given training and out 
of them only a little more than 1100 pcr-

sons have been able to get self employment. 
The same is the case of Madbya Pradesh 
where 6000 persons out of the estimated 
18000 could get training and only 2300 
l'er..sons got self-employment. The same is 
the case 10 Tamilnadu, Andhra Pradesh, 
Karnataka, Assam, Kera]a, etc. The 
situafion in Punb:!j is still worse. There is 
only one reason behind all this and I want 
that there should be improvements in the 
facilities of training for self-employment. 
To achieve an this, tbe improvement in the 
system of education is a must. Govem
meot should provide adequate fueds for 
this purpose. Besides, we have to encou· 
rage some voluntary org~nis~tions also. 
The people belonging to the economically 
weaker sections or tbe schedulhd ca ... tes or 
scheduled tubes can go to the Government 
training centres but the voluntary oraanisa
tions are need to be encouraged for the 
people who want to get training by paying 
for it. These is noting wroog in it. 

If you read its Anoexore, you will be 
Jurprised to read its scheme : 

[English] 

"In every designated trade, trainiol 
places shall be rrserved by the employer 
for the Scheduled Castes and Scheduled 
Tribes" 

[Translation] 

But there is no such prOVISIon in our 
industrial laws and the priva te industrialists 
do Dot want to rectuit the scheduled cast e 
and scheduled tribe people to the extent of 
34 per cent. You will have to mate 
comprehensive amendments for this purpose 
and this is how ~e can provide employment 
to many people. 

I want tCt point out onc morc thinl 
There is a provision in it : 

[English] 

"(a) for failure on the part of the 
employer to carry out the terms and 
conditions of the contract, tbe 
employer shall pay to tbe apprenti" 
such compensation .•• " 
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[Trcuulation1 

'Ibis can lead to victimisation. Several 
hone Members have expressed their doubts 
to the etrect that at many places people are 
beiDl victimised and exploited. I think a 
lClious thought is required to be liven to 
this aspect. 

Now I want to point out one thing 
about the infrastructure. You provide 
loans also for that. The Jabourers should 
also be given some facilities because so 
many people are doins labour 

[E"glish] 

"An apprentice shan Dot be paid by his 
employer on the basis of piece work 
nor sbaH he be required to take part in 
any output bonus or other incentive 
scheme." 

J7.14 hrs. 

(MR. DBPUTY SPEAKER in the chair) 

[TrGlIsIGtion] 

An odinary worker gels bonus as well 
as some incentives but a trained WOI ker 
under this law is deprived of all these bene
fits.. This is not justified. I would like to 
IUbmit to the bon. Minister tbat the trained 
'Worters should also get incentive and bonus 
based on production. We have seen that 
lOme of our rural industries live incentives 
as well as bonus to their labourers but the 
workers in the big industries do not let any 
I1Ich benefit because the big industrialits 
do Dot want to part wi th anything. You 
will have to make some provision in tbe 
law to rectify this. Thouah it is not 
oblisatory but keeping in view the un
employment situation, tbe Government 
sbould make some arrangements wher: by 
every employer may recruit some persons. 
In &bite of increase in the productivity due 
to victimisation, its benefits are not liven 
to the workers. 

I would like to live one or two .ulles
tions. The change made in the new law of 
MItTP aiv. them tbe facility of earnin, 
Ill. 100 crore. but they have tome social 

(A.mdt.) Bill 

accountability also. Why do you not 
compel tbem to train a certain number of 
trainees? Let them use this profit for this 
purpose. When we are giviDg them the 
facility, allowing them to eam profit and 
making funds of the term lending institu
tions avaibble to them, we want them to 
be socially accountable al~o. But at the 
moment they have no responsibility. What 
are you loing to do for that ., 

Imparting training to 12000 persons is 
nothing. If we want. it can be 1.20,000 
also, but for tbat the Government should 
have the win to get this done. Th:y \hould 
further amend tbe law and make it strin
gent The companies coming under MRTP 
Act should make some funds available for 
'on-job training'. Why shou1d it not be 
made obligatory for the textile mills sugar 
mills and other industri es to earma! k 
some amount of their profits for training 
purpose '1 

Certain percentage should be reserved 
for rhe rural children and tbe children of 
the weaker sections. Tbey should get more 
faciJities. This sma]J amendment is not 
going to bring results M~ny hon. Mem
bers have expressed concerned and we too 
are concerned over the fact that you have 
not giVen any figures regarding the reqire
ments. You have given figures only about 
the programmes 1hat you are going to take 
in hand. We have to achieve 100 times 
more than what was been shown in the 
figures. 

t astly, I would suggest that in our 
vil1ages there are sugar mills, spinning 
mills, weavIng and oil mills which are run 
on cooperative basis. The~ should be 
asked to provide' on-job training'. When 
this is done, ooly then there will be impro
vement, otherwise we will enect the Jaw but 
the industrialists, who run tbe i.odustries 
with our money, will maintain the statuI 
quo. The peopJe who arc earning profit, 
who come under the MR TP Act aDd who 
are getting soft loans and loans from the 
term Jendina institu;ions. they should shell 
out some profit for the training purpose. 
This I consider to be imperative. It should 
be made obligatory. Only then the work 
of apprenticeship sans exploitation will be 
possible. 

In conclusion, I thank you for tbe 
opportunity liven to me to speat. 
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THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : Sir, I am grateful to the hOD. 
Members for havinl given full support to 
this Bill though lome of my friends on the 
otbers side bave some reservations. My 
friend Dr. Datta Samant gave limited 
support. 

SHRI NARAYAN CHAUBBY: Like 
that of limited stop bus. 

SHRI P.A SANGMA I am also 
arateful to the bon. Members for baving 
given very valuable suggestions. In fact 
the House was unanimous that this 
amendment is not enough and that Govern
ment may have to think about more and 
comprehensive amendmen t to this Act. I 
agree to tbe suggesti ons of tbe House and 
we shall be coming with a comprehensive 
amendment to the Act. In fact, the 
Central Apprenticeship Council has already 
appointed a Working Group in October 
last year to go into tbe functioning of the 
scheme itself as to how tbese are be ing 
implemented. It has also been to entrustsd 
to go into the implementation of this Act
after having gone tbrough all these, they 
will suggest whether amendments were 
required to be done. So, this Working 
Group is already going into all these 
aspects. Hopefully, when the Central 
Apprenticeship Council will meet in 
October this year, they will be able to 
submit a final report. I am given to 
understand tbat this Working Group has 
already bad four regional seminars all over 
tbe country and we hope to get the repOI t 
by October. After we get the report, we 
will examine those things and the 
sugestions which hav~ been aiven today 
and yesterday by the hone Members. We 
will certainly keep them in mind while w: 
come with a comprehensive amendment 
to sbis Act. 

Sir, we have comeo here with a limited 
ilsue of introducing a new course and also 
to remove some 10opboJ~s in tbe reservation 
policy for scbeduled caste - and scheduled 
tribes. Perhaps we could have come, let 
us say, after October. But the idea of 
com in. with tbis was also to know the 
mood of tbe House, to be frank; so that 

when we come with comprehensive amend
ments, then we can give due consideration 
to the advices and suggestions liven by the 
Hon. Members. 

The new education policy emphaSizes 
on the vocationalisation of the education, 
or we may caU it job-oriented education. 
This amendment is in line with tbe Dew 
education policy. At present under tbe 
Apprentices Act we have three catesories 
of apprentices contemplated One is, trade 
apprentice course includinl ITI students 
which is meaDt for standard Sth to 10th 
tbose ·\\-ho have completed standard 5th to 
standard 10tb. Second is, Tecbnician 
Apprentice for the diploma holders and 
third is, graduate apprentice4J for graduates 
in enginec..ring technology, Now we want 
to add the fourth category for tbe Plus-2 
students. 

This is how we have come with this 
amendment to add a new categorY of 
apprentices for 10 + 2 ~tudents. We are 
calling it Technician Vocational Apprentice
ship. We hope tbat this amendment will 
result in at least three things. That is, in 
pur~uance of the new education policy it 
will be an attempt to vocationalise the 
education. Secondly we hope that it may 
give an opportunity for tbose who hAve 
finished this training for self-employment. 
Thirdly it will certainly relieve pressure on 
the gener:ll higher education system. 

lbe points tbat have been raised and 
emphasized by the Hon. Members are that 
the Dumber of trainees that we bave 
projected and the amount of money that 
we have prilvided are too little. Well, it 
may be '00 little. I am not certainly 
satisfied with 'What has been provided witb, 
1 wish something more could have been 
liven. But wben we talk about the new 
category of apprentices that we are trYing 
to introduce, it has to be seen from the 
context of tbe whole vocational traininl 
tbat we are living and the apprenticeship 
training tbat is loinl OD in tbe country. 

As I have said, there are three 
categories which are alrea4Y exiltinl and 
this is the fourth one. I thint we have to 
loot in totality. If we Jook at diJrerent 
courses tbat are already Roina on. now we 
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may find that under the first catesory of 
apprenticeship training we have the 
capacity of 1,81,935 seats all over the 
countrY. Then, for the graduate and 
diploma courses the total seats available 
are 26,240. Over and above, we ba ve the 
IrIs aU over the country with a c'ipacity 
of 2,60,000. That makes in fact the 
existing seats available in all the three 
courses, 4,88,1 7S. After the introduction 
of the fourth course we wi'l have 12,000 
additional seats and the total seats aVd.il~ble 
in the country for apprenticeship training 
in aU the four categories and ITls will b~ 
a little over fi'l~ lakh~. So. it ,s not that 
bad. I am slving that it is not th3.t b~d 
becau~e the next question comes w!1eth!r 
the existing seats which are available are 
being properly utilised. That is another 
question. 

I tried to look at those figures and J 
am sorry to say that the existing seats 
which are av.ulable in these courses are 
not being utilised fully. For example, In 

apprenticeship training out of 1,91,935 
seats avai1able tbe total utilised seats are 
1,36,345. These figures are for the year 
1985-86. Therefore, we still have unuttlised 
seats to the tune of 55,590. If you look 
at the graduate and the diploma courses 
the total seats available in the country 
are 26,240 and out of these seats only 
13,146 are utilised So we have 12,494 
seats unutilised F ortunate)y, in the ITls 
all over tho country a.1I the seat~ are b:ing 
fully utilised. 1 hope that whatever sealS 
we are making aV!lilable now under the 
fourth category will be fully utilised. 

I can conceagain make a statement 
here that we shaH see how It takes off. 
Tbe projected figures can be flexible. I 
think the amont whIch is projected here 
can also be flexible. But, of course, this 
is loiq to be administered by the MlDislry 
of Human Resources but I believe if the 
pl"OIramme t~kes off well, 1 thank, the 
Government cap certainly be flexible and, 
if necessary, we may eVen come up with 
higher seats or higber allocations at a 
later stale depending on bow it works. 

Sir, some hone Members pointed out 
about the 2 S trades tb'lt we are loinl to 
introduce under this new category and 
also the list having not been given. 1 will 
read out the list of these 2 S trades Shri 
Tombi Singh wanted to know whether the 
new course will have relevance to tbe 
North-Eastern region. I am happy to say 
that the new trades which we are loing to 
introduce have a lot of relevance for the 
North-Eastern region. I will read it out-
Accountancy and auditing; Banking; 
Marketing :lnd salesmanship; office 
S~CTetary~hipIStenography; Food preserva
tion; BJkery and confectionery; Poultry 
farming; Fisheries/fish processing; Dairyinl; 
Medical laboratory technologYfassistants; 
Hedlth worker/nursing; Child care and 
nutrition; Health care and beauty culture; 
Opblhelmic technique; Crop cultlvationl 
production; SerJculture; Horticulturel 
Floriculture; Plant protection; Dress design 
and making; Textile and designing; Ci"il 
construction! ma intenance; Mechanical 
servicing; Electrical servicing; Electronics 
servicing and Automobile servicing. These 
are the 25 trades 

AN HON. MEMBER 
carpentery '1 

What about 

SHRI P. A. SANG MA : That comes 
under trade apprentices. We have already 
got 1 3 S trades for trade apprentlces. The 
2S trades which' have just now mentioned 
are the new trades which we propose to 
introduce. We do not want to conflict 
wllh tbe I (I and trade apprentices, courses 
which are already there. These are the 
new trades \\hich we propose to introduce 
keeping in view the requirements in various 
areas including North-Eastern region as 
has been mentioned by Shri Tombi Singh. 

Some hon. Members have voiced their 
concern about the functioning of the ITls 
and that the equipment that they are usinl 
are outdated and modernization is required 
etc. I quite agree with them, the facilities 
available are not up to date the standards 
of tbe ITls in the country need to be 
uPBraded and moderanised. For the first 
time in the 7th Plan, for the modernisation 
of the ITIs in the country, we have made 
a Plan allocatirn of Rs. 17 crores and to 
start with we ~re goinl to choose those 



397 Appre"tlclJ SRAVANA 9, 1908 (SAKA) Appre"tlc~1 
(Amdt.) Bill 

398 
(Amdt) Bill 

ITls which are fifteen years or more old, 
because we tbought that those who have 
done quite a bit of work should be 
nloderanised first. As I said, we will start 
modernizing of those ITIs which are IS 
years or more old and we have a plan 
allocation of Rs. 17 crores for this. It is a 
very small amount but let us start. It is 
for the first time that we are doing it. 

(Trans/ill/on] 

SHRI HARISH RAWAT : You should 
set up one madel I.T.I in every District 
Headquarter. 

[ElIgli&hl 

SHRI P.A. SANOMA : Perhaps we will 
have to look ~t the entire policy of how to 
run and how to maintain the ITIs. I 
propose to take a meeting to review the 
whole thing. The ITls Lre not only run by 
tbe States Governm~nts, but these are run 
by the private people also and tbey have 
to be affiliated to NCVT; they have to get 
affiliation and recognition. We have a 
large number of ITls; there is a mushroom 
growth of them in the country and they 
are coming for affiliation. Mr. Thomas is 
here. In States like Keralaa number of 
ITls are coming up and they are asking 
for affiliation. Mr. Anthony has also 
written a number of letters. We have to 
look at the whole thing, whether we should 
moderanise or update the present ITIs or 
allow the people to go on starting more 
ITIs. All these aspects are to be seen. I 
hope we will take a decision on tba t al so 
very sooo. 

~HRI RAM SINGH YADAV (Alwar): 
y ou ~hould prescri be some standards for 
training the teachers also, so that they have 
the latest knowledge about the uptodate 
technology. 

SHRI p. A. SANGMA : We already 
have. We IJIve a training institute for 
them with a capclcity of about one thousand 
two hundred. It does not come within 
the purview of this Act. 

Then, of course, one very important 
and pertinent question that bas been raised 
in the House is that out of those people 
who bave already been trained in ITI anel 

those who have obtained their diploma of 
degree, how many of them have been 
employed and whether it is easy for them 
to get employment. Sir, I have no figure 
at all in this regard. But I have instructed 
that we should make a sample survey 
because it is very difficult to have an entire 
survey on that aspect. Through this sample 
survey, we will try to find out as to bow 
these trQ inees who have completed tbeir 
training are living, whether they have got 
a job, if so whether it is in the Government 
or whether it is self-employment or it is in 
the public sector or private sector. We 
propose to do a sample survey on that 
and as soon as I get the r'!port .•• 

AN BON. MEMBER : Bmployment 
Bxchanges can be utilised for this purpose. 

SHRI ANIL BASU : Do you think 
that the survey will provide them the 
jobs ? 

MR DEPUTY.SPEAKER: It is a 
sample survey to know the conditions of 
the peop1e who received the training. 

SHRI ANIL BA~U: He d~s not 
know the conditions of those who are 
getting tra ined. 

SHRI P. A. SANOMA : I know the 
conditions of the people of this country 
when I know my own condition. I can 
tell you my condition. I have, myself, been 
a very poor man. I know people9a 
condition. So please don't ever say that. 

( lralerruptions) 

This sample survey will certainly help 
us in knowing the position and condition 
of these people who have already been 
trained. And unless we know the positioD, 
we caDnot formulate any policy and we 
cannot find any solution for that. When 
the survey report comes. I will certainly be 
glad to place 'bat report OD the TabJe of 
tbe House. 

Then Sir, a poInt has been raise about 
the reservation for Scheduled Castes and 
Scheduled Tribes tbat has been a very 
poar intake of these Scheduled Cash:s and 
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Scheduled Tribe candidates. The Act 
provided for trade-wife reservation of 
seats based on the 'Percentage of popu
lation. Therefore, they did nOl quality. 
Now we are loinl to take the availability 
of the seats in totality rather than bavina 
it trade-wise. S09 after this amendmen" 
I hope the intake of tribal ~nd Scheduled 
Caste students will certainly 10 up. 

These are the few points that I wanted 
to mention. As I said in the beginning, 
the valuable sUllestions that the bon. 
members have made, will certainty be noted 
and they will certain Jy be taken into consi
deration when we come to Parliament alain 
for a comprehensive amendment as desired 
by the House. 

MR. DEPUTY SPEAKER : The ques
tion is : 

'~Tbat the Bill furtber to amend 
the Apprentices Act, 1961, be taken 
into consideration." 

The motion WIIS adopted. 

MR. DEPUTY SPBAKER : We sball 
now t~ke up clause by clause consideration 
of tbe Bin. 

Clause-2 (Amendmelllo/ 
Sectio,,·2) 

SHill D.B. PATIL : I bel to move: 

"Pace 1 line 9, -

"""t "in section 2, n (1) 

Sir, tautolOilY is a 100d form of litera
ture. Tautology Means sayin, the same 
thinl two times of the same Time, but in 
cJUlerent words. It bas no place so rar u 
lesal terminolOI1 is concemed. But throuah 
somebody's mistak in Clause 2. the words 
'in section l' occurred twice. So these 
words 'in Section 2' should be omitted. I 
am happy to know tbat tbe hone Minister 
i. prepared to accept my amendment and I 
thank him. 

MR. DEPUTY.SPEAKER 
accept tbe amca4 .... at 7 

Do 1011 

SHRI P.A. SANGMA SiT, I accept 
the amendment. 

MR. DEPUTY .. SPEAKBR : The ques
tion is : 

"Page I, line 9, -

omit "in section 2," (1) 

DIe motto" was IIdopt~d. 

MR. DEPUTY·SPEAKBR. : The ques
tion is : 

"That Clause 2, as amended, stand part 
of the Bill." 

The motion was adopted. 

Clallse 2. III IImended. Will 

tiMed tD the Bill. 

Clollse 3 Will added to the Bill. 

Clause 4 (A""ndme"t 0/ 
Section 3 A 

SHRI D.B. PATIL : I bel to move ~ 

Pale 2, line 24,-

II/ter "and ,. Inserl-

"in the states and Union Territo
ries wbere tbere is reservation in educa
tional institutions for backward classes 
and other backward classes, then in 
such States ane Union Territories for 
backward cia sses and for other back
ward classes and" (2) 

Sir, the Central Government have pro· 
vided reservation for Scheduled Castes and 
Scheduled Tribes only because these com
munities ate socially and educati00 lly 
backward in our country. The Mandai 
Commission was appointed to examine al 

to which are thOle particular classes and 
communities tbat are IOcianl and educa
tionally backward. The MsDdal Comml,.. 
Ilion identified that nearly 52 per cent of 
tbe total population, even nowaday. i. soci
ally and educationally backward beloqiDI 
to certain classes and Comemmunit_. 
Bven tboqb the Central Governmont have 
note taken any steps to provide an, rolOl'. 
vatJOJI for t bela, ",'alp Statel Db TalDIl 
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Nadu, Karnataka, Maharashtra, Gujarat" 
Andhra Pradesh, etc. have provided some 
facilities in admission to educational insti
tutions, and reservations in service for these 
backward classes. So, I have sugested 
that wherever reservations are provided to 
backward classes, in those States at least 
tbis advantage should be provided to 
them. 

SHRI P. A. SANGMA : There is no 
uniform policy on rcscrvation to backward 
classes. 

It ditfers from State to State. Even 
the difinition differs whicb type of commu
nity is a backward class community and 
which is not. Therefore, in the Central 
Act, we cannot bave the reservation. This 
is number one. In the third Amendment, 
the Member has said about the inclusion of 
the word "Union Territory." The definition 
in Section :2 of the main Act Clause en' 
says that "all States" also include Union 
Territories. So it is not required. 

MR. DEPUTY-SPEAKER: I now put 
Amendment moved by Shri D.B. Pa til to 
the vote of the House. 

Amendment No.2 was put and 
negGtived 

MR. DEPUTY-SPBAKEll Tbe qUes· 
tion is : 

"That clause 4 stand part of the 
Bill." 

The motion was iMlopted. 

ClIJus, 4 WIIS IIlow to ,A, Bill. 

MR. DEPUTY-SPEAKER.: Clause 4A 
(New). ~bri D.B. Patil. 

SHill O.B. PATIL (Kolaba): I b:g to 
move: 

Pale 2,-

after line 21, InJert-

'4A. 10 section 3A of tbe principal 
Act,-

<.) in sub-loetion (2),-

(0 after the words "Scbeduled 
Tribes", the worda "and for 
backward classes and otber 
backward classes in tbe States 
and Union Territories where 
there is reservation for back. 
ward classes other backward 
classes" shall be inserted. 

(iil after the words " of tbe 
Scheduled Castes and the 
Scheduled Tribes''' .the worda 
"and the backward clalleS 
and other backward classel'· 
sball be inserted. 

(iii) after the words "the State" 
the words "or Union Terri
torY" shall be inserted. 

(b) In the Explanation to sub
section (2), after the word 
"Constitution", the words "and 
the expre.ions backward claues 
and other backwarc:! classes shall 
ha\'e the meaning as have been 
defined by the State aDd tJnion 
Territory concemecln shall be 
inserted. 

SHRI SYED SHAHABUDDIN (Kisben
ganj) : I bel to move : 

Pale 2,-

II/ter line 21, ins,rt-

4A In Section 3A of the principal Act, 
after sub-section (2), the followina 
sub-section shall be inserted, 
Demely :-

{3} The employer shan select the 
trainees alainst places other 
tban tbose reserved for tho 
Scheduled Castel and tbe 
Scheduled Tribes in IlD)' 

trade, in sucb a manner 10 
81 to oDiure that the selection 
senerally reflects the pOpula
tion composition of the dist
rict in which the place of 
training is loaated". (6) 

Nr. Deputp Spe3ker, Sir, first I would 
like to welcome the a88uraaco liven by tho 
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the hon. Minister about the comprehen
sive Bill that he proposes to bring before 
the House which I presume shall end 
exploitation of the apprentices and the 
misuse of tbe present ApprentIces Act and 
purse tbe Act of inadequacies, omissions 
and contradictions. I only wish to inform 
him and I am sure he is aware of it that 
apart from our own valu'\le experience in 
the field of apprentice training, the ILO has 
set certain international standards and I 
presume that the Government will keep 
tbose standars in mind while bringing the 
comprehensive Act. 

Sir, as far the Amendment that I have 
IUllested, it arises from Paragraph 3 of the 
Statement of Objects and Reasons. !t 
mentions "that the scheme introduced in 
1983-84 provides for training of weaker 
sections, special1y the Scheduled Castes and 
the Scheduled Tribes. minorities, physically 
handicapped and women." However, in 
fot'Dlulating the Bill itself, he has of cousse 
said something about protectiI'g the rights 
of the Scheduled Castes and Scbedu led 
Tribes which is most welcome. But be 
seems to have forgotten the minorities. the 
physically handicapped and women. So, the 
sugestion that bas befn made in this 
Amendment is this that in selecting the 
apprentices by any industrial unit, the 
catchment area population composition 
should be kept in view. As we have discu
ssed in this House on many occasioDs that 
in distributing Government patronage, in 
distributing certain facilities, it should be 
as broad based as possible. Tberefore, I 
am suuestma here that in order to make 
the youth belonging to all sections of the 
national community. to a11 communi ties 
makinl them more employable, it is abso
lutely essential that the process of selection 
mUIt be broad bas(.d and if must reflect the 
population composition of the catchment 
acea. The is why I am suggestion this 
Amendment, Mr. Deputy Speaker and 1 
request the bon. Minister that in view of 
the Paragraph 3 of his own S ta tement of 
Objects and lleasons, be may kindly accept 
it. 

SHRI P.A. SANGMA : Sir. it is difli
cult to accept tbe SUR eat ion thoulb it 
50ema to me very 100d and I "0 ooly 

----- .. _--_.- ... -

assure the hone Member that wben we 
come next time, 1 will certainly keep it in 
mind. But as is, I can assure the hOD. 

Member that I looked at it after letting his 
Amendment and tried to Ic.,ok for the figures 
of all theses type of people, whether they 
are reany getting it or not and I find their 
representation in aU the institutions is very 
substantial. For example in the Appren
ticeship Training, out of 1,36,34S, the 
minorities have got 16,445, pbysicaUy 
handicapped 496, women have got 3465. 
So like that, It is not bad. The figure is 
not bad. So, our intention is alway. to 
give them preference, but to bring it in the 
Bin, I am afraid at this stage, it will Dot be 
possible for uct. 

MR DEPUTY·SPEAKER: I put 
Amendments moved by Sbri D.B. PatH aod 
Shri SYed Shahabuddin to the vote of the 
House. 

Amendments No. 3 and 6 were 
put and negatiVed, 

MR. DEPUTY SPEAKER: Clause S. 
Sbri Chinta Mohan ••• absent. The 
question is : 

"That Clause S stand part of the Bin" 

The Motion was adopted. 

Claule S was added to the Bill 

MR. DEPUTY·SPEAKER : Now clause 
6. Sbri Mool Chand Daga-not present. 

Dr. Chinta Moban -not present. The 
question is : 

·'That Clause 6 stand part of the Bill'''. 

The motion WIIS Gtlopted. 

Clouse 6 was addtd to the Bill. 

MR. DEPUTY SPBAKBR : The ques
tion is : 

~'lbat Clause 1, Enactin. Formula 
and the 10nl Tritle staod part or 
tbe Bin.·' 

The mot",,, Wei' Gdo,ted. 
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Clause 1, Enacting Formula and 
the Long Title were lidded 10 the 
Bill. 

SHltl P. A. SANGMA 
move: 

I beg to 

·'That the Bill, as amended, be 
passed. " 

MR. DEPUTY-SPEAKER: The ques
tion is : 

"That the Bin, as amended, be 
passed." 

17.36 brs. 

The motion was adopted. 

INDIAN ELECTRICITY 
(AMENDMENT) BlLL 

[EIIgli&hl 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN lHE MINIS
TRY OF PETROLEUM AND NATURAL 
GAS {SHRIMAll SUSHILA ROHTAOil : 
I beg to move : 

~'Th'lt the Bin further to am~nd 
the Indian Electricity Act, 1910, 
as passed by Rajya Sabha, be 
taken into consideration. '1 

Hon. Members will agree with me that 
the power sector has been showing signi
fic~nt improvement, especially over the 
last 3.4 years. The target of generating 
110 billion units of power last year was 
exceeded and showed improvement of 8.S 
per cent over the previous year. The target 
for this year is 190 billion untis, which will 
be an improvement of 12 per cent over last 
year. Of course. the demand for power is 
also rising continuouslY, resulting in 
shortage of power in certain States. We 
are tryina to improve commissioning of 
projects, and optimum utilisation of the 
availa1>le capacity. We have also been 
trying to bring down the transmission and 
distribution losses \\hich deprive the country 
of about 21 per cent of power generated. 
A substantia I part of these losses is due to 

pilferage of energy. With the expansion in 
the supply of power, the instances of tbeft 
of energy and tampering with electricity 
meters have also increased. The pilferaole 
of energy has deprived the State Electricity 
Boards of their legitimate revenues. lbis 
has also contributed to the difficulties in 
the assessment of the demand, supply and 
consumption of power. It has, therefore, 
become necessary to effectivelY check the 
theft of power by providing a deterrent 
punishment for this economic offence. 

Our Minister referred to it in the last 
session. and he had said that he would try to 
bring a Bill. The Bill was introduced in the 
last session, and has since been passed by 
the Rajya Sabba on 22nd July 1986. 

Apart from the theft factor. we have 
been trying to improve the plant load 
factor. A centrally-sponsored Renovation 
and Modernisotion Scheme was saoctioned 
for 36 thermal power stations in the 
countrY, which is expected to give additional 
capacity to meet the growing demand for 
power. In pilferage, some ttcbnical aspects 
are being controlled by the use of capaci
tors, better-equipment, more efficient trans
formers. But there is .l substantial amount 
of energy lost due to theft and pilferage. 
Various steps have been taken unitialJy. 
Vigilance squads have been instituted. They 
have made certain checks. They have 
conducted certain radis. We are also 
having information on the number of raids 
that have beeu conducted, the number of 
thefts that have been detected and we bave 
taken action on tbat. At tbe same time~ 
a set of guidelines have also been issued to 
the State Electrieity Boards on reduc. 
tion of transmission and distribution losses 
and how they could improve the tbeft 
factor. We went irto all the details and 
wltb this objective these amendments bave 
been brought. We think by this we will be 
able to contr!'l and curb the toeft factor. 
We find that the present proviso lays down 
that according to section 39 theft or dis
honest Extraction of electricity is an offence 
under the Indian Penal Code, but the 
Supreme Court set it aside saying that this 
W\\S Dot an offence under the IPC Hence 
a self-contained para has been inserted and 
by this insertion it wiU be made a cogni
zable offence, punishable with imprisonment 
orland with fine as the situation demands. 


